»
17% P.A.C. Rep,
dated the 18th March, 1972, under section
14-A of the Aircraft 1934, together with an
explanatory note [Placed in Library. Sed
No, LT—1812/72]

ANNUAL REPORTS OF HINDUSTAN
ACRONAUTICS LTD, AND
BHARAT BARTH MOVERS
LTD.

SHRI K, R. GANESH : On behalf of
Shr1 V. C. Shukla; I beg tolay on the
Table a copy each of the following papers
(Hmdt and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Annual Report of the Hindustan
Aeronautics Limited, Bangalore,
for the years 1970-71 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon [Placed
in Library See No, LT—1813/72]

(2) Annuai Report of the Bharat Earth
Movers Limited, Bongalore for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor Genecal thereon [Placed
in Library See No. LT—1814/72[

12 £2 hus.

RESIGNATION OF MEMBER
(SHRI GHANSYAM OZA)

MR SPEAKER : 1 have to inform the
the House that Shri Ghanshyambhai Oza,
an elected Member of Lok Sabha from
Rajkot constituency of Gujarat, has resigned
his sear in Lok Sabh with effect from the
18th April, 1972.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIRST REPORT

SHRI SEZHIYAN (Kumbakonam) : Sir,

] beg to present the Forty-first Report of
the Publc Accounts Committee regarding
Appropr:ation Accounts (Civil) 1969-70 and
sReport of the Con.ptroller and Auditor Gene-
al of Indis for the year 196970, Central
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Government (Civil) relating to the Ministry
of Works and Housing.

e g

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTEENTH REPORT AND MINUTES

SHRI M B. RANA (Broach) : I beg to
present to following Report and Minutes of
the Commuttee on Public Undertakings :

(1) Sixteenth Report on Oil and Natu-
ral Gas Commission, and

(2) Munutes of the sittings of the Com-
miltee relating to the above
Report.

12 54 hrs.

DEMANDS FOR GRANTS
1972-713—Conitd
MINISTRY OF HOME AFFAIRS—Conid

MR SPEAKLR We will resume dis-
cussion on the Demands for Grants relating
to the Ministty of Home Affaus We will
try to finith the st There 15 an equally big
Iist which has come today, Ths debate will
be over before the Private Members’ Busi-
ness 1s tahen up The Prime Minister will
reply to the Debate on Manday after the
Question Hour.

NOW, Shri Har1 Singh.

SHRI S M, BANERJEE (Kanpur) ' [
wish to raise an important matter, Sir
There 15 the strike coming up on the 25th
by 42,000 LIC workers. We want to know
what 1s going on. Let the hon. Minister
make a statement, S, , .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : I hove no facts at the moment.

SHRI S. M. BANERIJEE : He knows
about 1t. 42,000 employees are involved . .

MR, SPEAKER : He has to collect the
figures.

Now, Shri Harl Singh.
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oft gt Fog (mart) : arsaw e,
# wor g forwmr ) Seefivdt & qeaew
Awam A wai sz wgrar | fafed
® ¥ g fonr Al gfee fawir &
safy, s=fe 9 goe N a3 ww gon
¥ wum A A w3 WRR Aga @)
il ¥ arga g afeadq fear & -
Afaw orgar #Y mew far § 1 SomET T
gurET #Y wawr §t T fqer & ek
arer B swrfer &Y T 9w qur § .y wfEA
ST o @10 gaTdr Iuafenai & S &
WEITATT FT AFL G971 W § | A ot
W Zw & arq w7 gy, 7 N fawr
fawrfonr & ar dar dar fam faar &g
w1a JE & qrar | @Y # 5w A% ¥ A9mg
wr wrgar ¢ % faw atg @ sl Al
%! ¥1q ¥ @A (531 § 9 awg ¥ 4@
WCH FACAFLAG W W T H
Wy WAL 4T § JUF] qUIT %,
FTAr |1 gARr aferw, sl 7gaq uik
A q@ar 4g TRIE FT AGTC A_T
AT |

@ waET 9T & og FeAT wgan g f&
feesht gfwa & oY ot gt @ wew We-
qE8 FTEE & AW F7 AFGH T BT
fewr smar & 1 %3 w3% fafezar @ At
¥ ag faam ) fadt 1 A awwrd
% A W W R WY gAY gAT W A g
e & wage § W g AC afea agt
e wiezaw & foq 97 &1 3@ A @
qrar § | 9 qgi VY 9aEdr § 1 wEggEE
wie # Wit aR o7 N fFafE & asay
# feeey efufaed o7 Uh wOg @ o9-
g

Y FN YA & TR, IAL W X
e wT & gica gl & <o §, W
¥ oy aF W 9 avg A ¥ A
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FEEI NIAF TR A 5@ §,
G ¥ Faw1 F17 A4 KT & A w7 ¢
¥ 39 ¥ agi AwgQ AN F@ § T W
g3 w1aT ®T fear omar & 1 @Y g o
THWT F1AT FAT § A7 w0 F, qgi qg
araeas § e drggew wree & wrf Ao
THX 7 T2 & AR @A § I 9T A
¥ 7€ Y farrg 7 w3 gfew & wear-
TATH I AT A (AT A1

yfoa  wezr R #r a1 & g <@
g wfea a1a @19 ag W & o g
# faoier Wl fwEIR AT & @y A
B2 Tqd AW F AT § o7 A q-
eqTg ® AT aga wEd 1 w9
ar & 5 5-6 o1 wwA w1 feqar
Fiezam &1 aga & gaf § fawar g &
AR EF AN ¥ I ¥
urzsl T fE S 56 w¥ ¥ woAr
AFT FiTT T @A ® fog & ! ow
aE 99 X 4g wigd & % gfwm fawmr
Ta=e g ar agl 3g W ArezaE ¢ fv oY
gfew fawm & 812 ge Fawrd §, aran-
a5 &R ¥ 98 AAY WIHIA! 7 @I, ¥
& fqn o= & qaengl & woer fear
w.9 WX 97 &1 grew oArde § 1< ag)-
a7 |

&7 ¥ W19 §19 A1 gATL qw A @y
af aX ATuE f @ | agfefew
0% T @ @ ¢ ol moud W gw ¥
g & agT o a3 g §) gfew 8 @
TR WS IAE @ qaAd wgt ¥
Faer Zigq ¥ Avw o7 Ay § A gferw
¥amad grR ag ® gloa § ag
w7 & gEEer A S T & ¥ Jw
F€ F0LT 9T giAE A gAFIgET H AR
ik § 1w wmg  fo o gfew ward
@ atg 741 9T QARSI A Ak A7,
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[ g8 fog)
T F T FouT HY T o ) AT ¥

Yo Y et wrfgr ) @y v we @
femfgat o1 vz gferw & wdswfedy &1
gEE Mt @ ATy 99 ¥ fgeww @@ @
AN ¥ ad affenfant ¥ st ay
39 J AFTlAAT FT THA |

o feeet defafad o ot gudr
NN F gHT F ¥ @Y, IE¥ TR
¥ @ f97 & qra oF9ar oorE §, 99 92
IAFT aifaswrT ot §, =9 F, FOIA-TA W
g, affraer s aww ¥ gfew
FE AT AT F FANA 9y P,
W7 T A A AT FA G| AW
SERE R IR G TR R RO L
F WEW T Srar g | A F g FET T
aEt & qgar g 0w gwrd gfew
famge mealgw  dmr qfgn e o
ixfara &a 9w 41 fewemr smEr
= {1 arw 7wy 9T WIS ARy

fou gu 77T &t 8, s ag sAmfAE
T RATFT Y oy F@ErE )
rafen gfa 71 wreafzee 793 1 aga
HIFTgAAr g |

1 waat < & ok afkw a TR
g7 g faver £ amy a1 gAuERT F3@r
g

SHR1 M SATYANARAYAN RAO
(Karimnagar) It 15 a matter of great dis-
appoiniment to me that tlns Minisiry has
failed to solve the longstanding problem of

Telengana The House 15 aware of the
supreme sacrifices made by the people of

Telengana during the  Telengana
agitation, and therefore, 1 would not
go into the detals of it But, neverthe-

less, I would hike to remind the House once
again of those unfortunate persons who had
lawd down their lives and those petsons who
had laxd down their lives and those persons
vho bad «0 wmed injuries and those lakhs
pevpie vhio w it ty il for the sake of g
scparate Telenganag,
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When this agitation was in full swing,
the hon. Prime Mimster advised the Telen-
gana people not to resort to violent methods,
but to abandon violence and adopt peace-
ful, democratic and constitutional methods
to achieve their object The people of Telen-
gana accepted her advice, and they have
expressed their desire through the ballot
papers by electing ten out of fourteen
Members and they have sent us here You
are well aware of that But unfortunately,
their demand has not been conceded.

Of course, negotiations took place bet-
ween the hon Prime Minster and the Pres:-
dent of the erstwhile TPS They are said
to have evolved a six-point formula [t was,
of course, demed by the hon Prime Mini-
ster when we met her at Simla during the
AICC session That 1s the reason why I am
sitting here on this side of the House today
So, you know the whole background 1 am
very sorry for this .,

SHRI
(Gwalor)

ATAL BIHARI VAJPAYEE
Sorry for sitting on this side ?

SHRI M SATYANARAYAN RAO
No, T am sorry that theic has been no solu-
tion to this problem

One of the s:1x points was (o instal a
Telengana man as Chief Mimsster  Of course,
that has been conceded

This agitation was mnot for making a
Telengana man Chief Minister of Andhra
Pradesh It was against certain mjustices
perpetiated against us, and we wanted red-
ressal of these grievances Unfortunately,
that has not been done, [ do not know
why

I3 hrs.

On return from Simla, Shr1  Pant asked
me not to precipiiaiec matters  He assured
me he would look into the matter and
would do everything possible As you
know, before this agitation, there were
some safeguards given to the people n
Telengana m the shape of the Mulk: Rules
But they were snaiched away from us by
the High Court of Andhra, It was struck
down as wlira vires the Constitution. As
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a result , the pcople became disappointed
and frustrated,

Two days after the judgment, the
Prime Minister came to Andhra Pradesh.
Addressing a meeting in Warangal, she
assured the people : ‘Do not worry about
it. Because of my preoccupations with the
Bangla Desh problem, [ cuuld not devote
my astention to it. [ will consider it and
solve it permanently, f necessary, by
amending the Constitution. On hearing
this, the pcople became wery happy. 1
also became very happy. [ can say with-
out any hesitation, that whatever she pro-
mised, she tried to implement and she
had implemented, But 1 do not know
why she is not implementing the main
thing, regarding Telengana. | thouzht
this session she would introduce a Bill 1o
amend the Constitution in order to valida'e
the Mulki Rules. But it has not com..
I do not know, May be there may be
some practical difficulties to amend the
Constitution, If so, the only wayout is
formation of separate Telengana Siate. 1
think it is not wrong also. If Meghalaya,
Mizoram, Arunachal Pradesh, Nagaland,
Manipur and Tripura can be formed into
separate States, what is wrong in a separale
State for Telengana, Even our friends in
the Andhra region are n)»w appreciating
our demand, They alio feel that with
the formation of two States there, we can
progess well.

In this connection, T would cite the
example of Punjab and Haryana. Although
they are small States, they are responsible
for bringing abouta green revolution in
the country,

MR. SPEAKER : It is not due to that.

SHRI M., SATYANARAYAN RAO:
I am oniy saying that the smaliness nf a
State does not inhibit progress. Even be-
ing emall, Punjab and Haryana have made
considerable progress and brought about
the green revolution.

Another argument adduced against us
that ‘the case of Andhra is different and 1t
was formed on a linguistic basis. IF six
separate Hindi-speaking States can exist in
the country, what is wrong in two Telugu-
speaking States existing side by side ?
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If there is difficulty experienced in
amending the Constitution to wvalidate the
Mulki Rules. the better course is to carve
out a separate State for Tclengana. That
would be in the interest of the country also.
We know the Prime Minister is a great
leater. She is regarded as a leader of
opprese:d people. We are also an oppressed
people. Why is she not considering our
case ? She must have some sympathy to-
wards us. The time bhas come when the
problem must be solved permanently.
Otherwise, I warn the House that serious
complications will arise, Let not the House
think that the problem has subsided. May
be because of so many things, itis lying
dormant now. | tell you il is very difficult
for us go out into  the bazur with our head
high. W¢ were heroes opce upon a  time.
But now unlor unately, treied  as
ciiminals  Why do not Governarmat consis
der our difniculties alsn 7 Way is Shrei Pant
nol taking account of these things ? I cx-
pected lum (o introduce a Bl to am:nd the
Constitution this session. You had promused
me that “Don't worry: [ will do every-
thing.” 1 have not done anything further
except re~izang from the Congress Party
and con~cquently sitting on this side of the
House. That s all 1 have doae. | b:zlieved
him, and s.all there is tim: fa1 you, You
please do something to introducz a Bill
for considaring a separvale Telewgana, or
amend the Constitution, It is lelt to you.

SHRI INDER J. MALHOTRA (Janmu):
Mr. Speaker, Sir, 1 rise to support the
Demands of the Ministry of Home Affairs,
The year 1971-72 his been a yvear of pro-
blems, strains and stresses. 1 am happy to
go on record that under the dynamic leader-
ship of our Prime Minister, we have bzen
able to face all these problems as a united
and one nation,

Sir, the Ministry of home Allairs has
done an excellent job in curbing the commu-
nal tendencies in this country, and has also
been successful to a very large catent in
avoiding or controlling the communal riots
in the country. Though, unfortunately, at
certain places in the country there have been
communal rio*s during the last year, by and
large, when we compare the extent of
communal riots in the country with previous
years, I am again happy to go on record
that this Minisicy has been able to
control  them, and 1 hope that
certain further steps  would also be

wWare
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taken to see that we are na positid to
control the cemmunal riots altagsther

Now, I would like to make a few obser-
vations regarding the political and other
situation 1n  the Jammu and Kashmir State
I am again happy to go on tecord that with
the creation of Bangla Desh, there has been
8 healthy nfiuence of certain political
elements n the State There were some
elements who previously for a number of
years have been advocating that Jammu
and Kashour State should torm part of
Pakisian, and they were not recognising
the legal, constitutional and practical acwe
ssion of the State to India A very impor
tant political leader of that Stite, Shn
Kara, the founde: President of the politial
conference who has been throughout advo
cating for the State s accession to Pakistan
has publicly come out and has sud thit he
accepts the accession of the State to India
This 1s a very healthy development although
hs has put certain riders mn his statemunt by
saying that more autonomy should be given
to the State But lam hippy on one
account that there s certainly a basic
change in their atiitude towards the State’s
relationship with the rest of India and with
the Centre

1 am also told by certain quaiters that
there 1s a change 1n the thinking of Shoikh
Abdullah also r1egardimg the accession nsue
If 1t 15 a fact then 1 would wurge upon the
Centlral Government t> take a vely serious
note of this change in his atutude, and
after Sheikh Abdullah accepts the States
accession to Indin as final, all types of
restrictions should bhe removed —the 1estric
tions on his mowvel ent—and he should be
treated as any other political leader n this
country, and ke should be allowed to func-
tion as a political leader m this country

One of the major problems which this
Minustry has tried to tackle—that has also
been repoited in the Ministiy’'s annual
report—1s regarding the utilisation of man-
power, the unemployment of educated engi-
neers and scientists and other technical
personnel  This 1s a basic problem which
our country faces todiy I am happy that
from the shelves of the Planning Commission
this problem has com: up before the Home
Munistry  Whatever the Planming Com-
pussion could do, the Planaing Comnussion
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has done and it 18 for the Home Mustry to
sce the implementation part of this It
really a matter of great concern to a country
Ike India We are irying to progress
technologically , 1t 1s strange that while on
the one hand we are gomng ahead with
scientific projects and other tecnological
projects, on the other hand we have
thousands of engimeers who are unemployed

sft geru sgam (A4AT) wSEAW
wErEg, & o ET syaTar IFAT § faww F
gt A g 1

WA WA ag GedAT qga  fear
AT & W ¥ A P A arc ?

ot gewww woEm  gfgaw ¥
amsaz 100 (3) w @i1% wer war @,
R alkada §f ar @Y A& §o af
TR

-

MR SPrAKER Let
rung—now there 15 quorum

the Bell be

SHRI1 INDER J MALHOTRA | was
submitting, M1 Speaker about the problem
of unemployed anginters i the couniry 1
would very much like the Home Mmster to
take the House into confi lence and spell out
the muasures they propose to tachle this
problem  This problem has become acute
as far as my State 15 conceined There 1s a
Regional Lngineering € ollege and the State
Government 1s not in a position to give
employment to all the engineers who come
out fiom that college 1 would, therefore,
suggest to the Ministry of Home Affairs at
the Centre that they should pay more
attention and try to see that some kind of
special scheme 15 evolved for giving employ-
ment to the engincers tom the Stato of
Jammu and Kashmir

Another problem which s faced by the
Jammu and Kashmir Government 1s this.
The low-paid employees of the State have
been agitating for revision of their pay seales
so as to brnng them on a par with the
Central level Our Chief Minister, Syed
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Mir Qasim, is trying his best to tackle all
the problems, but the State Governmant is
not in a position by itself to provide all the
finances to revise their pay scales. [ would,
therefore, urge upon the Central Govern-
ment to come to the aid of the State
Government so that th: problems of the
low-paid employces can also be solved.

During the last ysar, when millions of
refugees came from Bangla Desh, there were
officers and worbers of the Ministry of
Rehabilation at the Centre who were posted
in the various refugee camps, and they did
an excellent job. After these camys have
basn wound up and the refugees have gone
back to Bangla Desh, these officers have
themselves become refugees. They have
been called to Delhi, but no appointmaznis
have been given to them. 1 would, there-
fore, appeal to the hon. H»me Minister that
he should kindly see to it that that they are
appoinied expeditiously.

In the end, I would appeal to the
Ministry of Home Affairs to include the
Dogri language in the Eighth Schedule of
the Constitution, for which there has been
a demand for a long time. After the
demand started, two or other languages
have been included. In my opinion, this
is the right moment for giving Dogri also
representation in the Eighth Schedule of the
Constitution,

SHRIMATI GAYATRI DEVI (Jaipur) :
In the Report of the Ministry of Home
Affairs, Chapter VII which relates to man-
power, about which the hon. Member was
talking just now, is full of the usual schemes
and data about committees to be formed, or
that have been formed, to remove this very
grave problem of umemployment. But
there is no mention in the Report of any
of the achievments or any progress made. It
is a sad reflection on the working of the
Government, and one is left to wonder
whether they are really capeble of finding a
satisfactory solution. Some of the policies
of the Government appear to hinder rether
than encourage employment.

There is a lot of talk about increasing
production, The Report says in (wo
different places in the same Chapier that the
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educated unemployd are being encouraged
to start small scale industries, but it does not
say how many of these have been started.

Every political party in India is against
monopolies. but still the Government has
only given 42 firms licences to
expand in the current year and no
new firms have been given any
licences. How can this crcate jobs ? There
is such a shortage of cars, tractors and
scooters in the country, 1o name only a few
items, that people have to buy a Fiat car at
Rs. 27,000 in the black market.

AN HON. MEMBER : Pcople do not
buy Fiat cars.

SHRIMATI GAYATRI DEVI1 : People
do. If you prluc: more, you woull give
employment.

People hive to purchase tractors at Rs,
15,000 moyre than the official price and
scooters at Rs. 2,000 to Rs 2,500 more
than the oficial price. I would beg the
Government to urgently look into this
maitter of expinding the production of these
items. It will help hold the price line and
also create more jobs.

The report also says that there are
several schemes to promote rural employ-

ment by way of minor irrigation
schemes and road building. This
should be given tremendous emph-

asis because the majority of villages in
India are complctely neglected and the only
sign of the 20th century is the transistor
radty [ should like to submut that good
roads shyali be built in India and not
tracks thic blow away in the wind.

Wells for drinking water and irrigation
and a crash programme of rural electrifica-
tion can give immediate employment. As I
said before, construction of roads will not
only gencrate employment but also remedy
the problem of communications. I am sure
it is the lack of communications that keep
rural India bachward, .
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Talking about unemployment, I should
like to draw the attention of the Home
Munistry to a fact that I think they are well
aware of That 1s, with the passing of the
Twenty sixth Constitution Amendment
Bill, the pensions of mainy people, who were
dependent on the old rulers and whose
commitments were taken over by th:
different State Governments, have been
stopped These commitments were made
as early as 1947 and 1949 1 am sure the
whole House will be sympathetic to these

people who are now quitc old [ am sume
this was not doine deleberatelv to take
reprisals on these people by the Home

Mimstty T hope this ma ter will be looked

into

Regarding the Border Securny  Force,
by all accounts they have earned for them
selves an excellent reputation | hope that
the Government will see to it that on the
weatern Rajasthan border where these
people are deployed adeguate facilitias for
drinking water will be prosiled to them
Wells should be dug and eneigised

As for the Central Reserve Police Fo ce,
it has been the opiridn of many people
that this foice infringes on the autonomy
of the Sta.es  Now it has buen upheld by
the Calcutta High Cowml  We would like
to know why the Government of India 15
anxious to maintain a police force of 1ts own
to operate within the States  Is it that they
have no faith mn the competence of the
State Governments ?

This takes me to a point of very great
importance and that is, the independence of
our Cwvil Services, which includes of course
the police force 1 am sure that it will be
accepted that the services including the
Election Commussion must function inde-
pendently and also impartally f dem-
ocracy 18 to be sustamed min India
Unfortunately, this 13 not the case This
has been my expericnie, specially duning
the elections  There have been many
complaints from people in every walk of
life in the State to whwh I belong of
revenge and animosity shown agamnst them
because they dared to oppose the ruling
party These tax payers have been deprived
of their natural rights and we had hoped
that the Vigilance Commission would look
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into tus  But the have faued to eradicate
corruption nnd partisanship, which s the
root of blackmail, coercion and corruption
We hope that the Lok Pal system will now
function

One of the mun functions of the Home
Mimistiy 15 to sce that law and order 1s
mamtamned thronghout the countiy with
complete impartiality Therefore, it 18 a sad
reflection on a democratic country like ours
that there 1s violence during the elections
I would not speak of West Bengal, I had
not seen what happened there But 1n
Ryasthan a Jan Sangh woirker was shot
dead by the police  They alleged that they
thousht he wis a dacont although that jeep
was ¢ rymg two fan Sangh flags  Shri Om
Prikash Rmand succumbed to the bullet
wounds The CBI 1s now investigiting the
case, but so far nobody has Leen suspended
his leaves in the minds of the people a
doubt as to whether their personal safety 1s
scoure of they oppose the iuling party
Though this 18 not + subject of the Home
M mistrv, 1 should lLite them to use their
influence to previil upon the I lechon Com-
mission {0 sim2lify the cluction process by
making the polls on one diy alone By this
thev can avoud aay illegition against the
government that they hi ¢« meddled with
the ballot box  Another change which s
required s 1n 1the new sys cm of signing the
counterfoil where a voler cun be pressunzed
That system also ought to be done away
with  If that system: 18 continued, 1t means
that the ballot 1s no more secret  Govern-
ment must give a feelung of secunity to the
people by proving that the elections are
free, impartial and nnocent of these
allegations

Sunulaily, citizens of India aganst whom
there are duect or insinuated charges should
be afforded a chance to clear therr names
by public inquuy Crnimes must be punished
It 18 sad to read n the Frontier of 8th April
1972 that such a responsible peison as the
present Chief Mimster of Bengal biushed
off a correspondent who wanted the probe
report of the political murders of that State
simply because he was on outsider It does
not say much for the efforts at integration.
Sadder sull 13 the nsinuation that these
murders will be Jet off scot-free even though
the Cluief Minister knows who they are.
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Sir, if you will permit me. I would like to
read out the correspondence. The corres-
pondent asks him ;:

“Do you propose to order an investiga-
tion into the murders committeed in the
State during the past few ycars—the
Barasat-Basirhat murders, the murders
in prison, and the murders of many
other people including some prominent
political leaders, and find out who the
culprits are ?

Siddhartha Rav : No. There is no need
for any fresh investigation. We know
who the murderers are.

Quoestion : Do you propose to publish
the findings of the investigations so that
the people may know who the culpnits
are ? Are you going to punish the
guilty 7

Siddhartha Ray : No. What has happen-
ed has happened. We want no recrimi-
nations. We are determined to see that
the West Bengal we build is a glorious
one.

Quostion People would like to
know who the real culprits are and what
punishment is meted out to them.

Siddhartha Ray : No, the people of
West Bengal. do not want that. They
have not asked for it. Only the CPl (M)
has asked for it.

Question : Should murderers not be
brought to book ?

Siddhartha Ray : They are your friends.

Question ; 1 have friends ian the
Congress and in every parly. What may
it be that stands in the way of your
punishing the guilty if you know who
they are 7

Siddhartha Ray : You are not from
West Bengal. You have no right ask
for an inquiry or ask such questions.”

I ask you, what does this imply ?

SHRI K. P UNNIKRISHANA
(Badagare) : He has contradicted this report
in & section of the papers,
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SHRIMATI GAYATRI DEVI: Iam
saying what has anpeared in the news-
papers., If it has been contradicted, the
Minister will say so when he replies, Itis
not for the members of the House to do
that. This is what has come to my notice
from Frentier and 1 thought that as a citizen
of India. as 2 representative of the people
of India, it is my duly to put it before the
Ilouse. As ] was saying crimes must be
punished,

In the Home Ministry there are several
investing apencics, the CBI, the Intelligence
Butean the TFanforcement Directorate, In-
come-tax  Depairtment, Company Law
Depaitment and so on. Tt seems so strange
that with all these imvestigating agencies at
the tip of their fingers, the Home Ministry
does roulung 1o investigate the allegations of
cottuption insinvated against highly-placed
perwens.  There are allegations of corrup-
tion against five ex-Chief Mimsters. Yet,
they huve not been given the right to clear
their names by a public inquiry. Similarly,
there are several allegations against big
busiress people. Why are they not brought
to book 7 If they are cleared by an inquiry,
so much the better. Otherwise, just punish-
ment should be meted out to therm. When
a small man is accused, immediately he is
tried and if he is innocent, he is I:t off; if
he s not innocent, he 1s punished. But if
the name of a big person is involved, the
filc remains in the Home Ministry, obviously
for the purpose of political black mail. 1
would request this Ministry that they
must go into these allegations because,
if they do not, the people will remain suspi-
cious of this country becoming more and
more a police state,

I will not say anything more but
before I conclude 1 would like to remind
this house of a very well known saying, &
known encmy is better than an unknown
friend. 1 say this in the context of reports
appeaning in the foreign press, which (s
really rather alarming. I hope that that our
Intelligence will not let us down as it did
in 1958, 1959 and 1962, 1 wonder why
there are still 2I ships of the Soviet Union
in Chittagong, Cox Bazar and other har-
bours of Bangla Desh. They were supposed
to be there for clearing away mines. Surely,
Indian Navy was capable of clearing away
those mines |
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SHRI SAT PAL KAPUR (Patiala) :
They were for fishing. Here again she is
misleading the House.

SHRIMATI GAYATRI DEVI: IfI
am misleading the House, it will be for the
Minister to put me right.

SHRI K. MANOHARAN (Madras)
North): Ladies will not mislead

SHRIMATI GAYATRI DEVI : At the
same time, it has appeared in the press
that two squadrons of MIG —21 were also
being given to Bangla Desh. They have
India on three sides, with sea below and
I would like to know if our Intelligence
has probed as to whom these are to be
used against.

SHRIMATI MUKUL BANERJI (New
Delhi) : Mr. Speaker, Sir, I am really
surprised to hear Shrimati Gayatri Devi
accusing the intelligence Bureau aad the
Home Ministry for not inquiring into the
murder trials, [ do not think she knows
anything about West Bengal, In West
Bengal so many inquiries have been held.

SHRIMATI GAYATRIDEVI : I do
uot know if the hon. Member knows that
I come from West Bengal, my home.

SHRIMATI MUKUL BANERIJI : But
you were not quoting the facts. The facts
are otherwise. Therefore, you know hardly
anything about West Bengal.

SHRIMATI GAYATRI DEVI : I have
not got Government indoctrinated facts;
I have got them straight from the people.

MR, SPEAKER : Order, please; ladies
should not quarrel.

I am getting out of their quarrel.
hrs.

[MR. DEPUTY SPERAKER In the
Chair. ]

'MR. DEPUTY SPEAKER : He has
feft me a difficult legacy.

.SHRIMATI MUKUL BANERJI : Shri
Jygs_u-moy Bosu has raised a lot of points
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criticising the wvarious . - intelligence and
Central units under the Home Ministry who
help the States in maintaining law and order
on their requisition. 1 do not wish to go
into the matter of increase in budget ex-
penditure, We have other agencies to check
on that in the Estimates Committee and the
Public accounts Commitiee. No Central
unit of Intelligence or Police could have
sanctioned their own expenditure on their
own sweet will. If any expenditure has
been considered necessary in the public
interest, we in this House in various ways
had occasion to look into that and we shall
continue to do that, but to mention out of
context the total figures is an attempt to
mislead the House. We should rather
concentrate on the work done by these units
and the need for such work in any civilised
country instead of quoting such figures out
of context.

The main burden of Shri Bosu’s remarks
was that the Foreign Intelligence Unit under
the Government of India is being used by
the Government for keeping watch on his
party people and to advance the cause of
the ruling party, particularly during the
elections, It is a fantastic allegation. This
kind of a general complaint is unworthy
of a responsible Member. If there is any
specific case of such misconduct of public
servants, that should be reported for nece-
ssary action. Under the Government
Servants’ Conduct Rules, no service member,
whether of Intelligence or of other units
has any business to watch or censor any-
body’s papers or telephone on his own,
Every department is independent. Any fault
in the telephone line should not be read to
mean that it is being tapped. In any case,
instead of wasting time on such generalisa-
tion, we would make up our mind, everyone
of us in thigs House, that in such cases we
should report on specific instances so that
the Government and the Home Ministry can
have a look into it and we can also press
for a full report and if we are not satisfied,
we can ask for other details. There are
various ways of redressing such actions, if
any. .

The Foreign Intelligence Unit has nothing
to do with the internal "work. There is
Intelligence Unit for the internat work
under a different Director. In fact, the
Internal Intelligence Unit is under the Home
Ministry and the Foreign ' Intelligencs Unit™
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is under the Cabinet Sccretariat, It is
fantastic to suggest that the Foreign Unit is
dealing with internal matters. This will not
work in principle or in practice, because
they will clash with the other unit. Be that
as it may, here, again, I would suggest that
specific instances of any Member of Mr
Bosu's party having been violated by the
activities of any unit, should be brought up
and that can be adequately looked into. It
will be wrong to create a cloud of suspicion
during the budget discusions by such un-
founded criticisms and allegations.

Every civilised country has to have
Intelligence units. This is essential in the
public interest and for the safety and sceu-
rity of the State. It is no wonder that such
organisations must be maintained and in the
present world when you have to oblain
information from developed countries and
their followers, the technique and personnel
must be of a high standard. So, we must
be prepared to bear the expenditure required
for maintaining the minimum standards in
these days if we want them to serve the
State for which they have been raised,

I am sure, the Home Mumistry will give
more pointed replied to Mr. Bosu's criticisms
but I wish to voice my protest so that the
Members and the House do not get mis-
guided by such unfounded generalised
allegations.

I have a few more matters to point out
to the Home Minister and the Depariment
of Personnel. 1 know of a very deep-seated
grievance among the members of the Air
Force Employees Union on account of the
policy of the Government to recruit out-
siders through direct recruitment. This is
causing a good deal of heart-burning and is
really blocking promotion prospects of the
people who are already working there. My
information is that the Defence Ministry is
also in favour of discouraging this recrut-
ment, but the Department of Personnel is
pressing for this. 1 would request the
Department of Personnel to have this looked
into and take such steps as are necessary to
remove this apprehension of the loyal and
good siaff who are already in the Defence
Ministry.

There is also another grievance of the
Central Government eleoyceg w]?ichtm
come 1o our notice and, I think, it is my
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duty to let the Government know before it
takes any form of a big agitation. The
Central Secretariat Service has been bifur-
cated inlo verious cadres and zones. This
may have some =odvantages, but what is
causing the grievance is that these wvarious
cadres and cones have unequal promotion
prospects, Sometimes, somebody who has
1o be assisied is pul to a cadre where the
senior people are few. Such mal-practices are
bound 10 happen everywhere when cadres
are separaled. The need for having separate
cadres and rones of Central Secretariat
Service should be looked into once again,
The Central Secretariat Service is the per-
manent basic service of the Government of
India. We obiain the members of the All
India Cwil Service from the States on loan,
but the permanent Government staff of the
Cential Sccretariat Service continue to serve
and maimain continuity in the Central
Secretaniat administration. Anything done
to jeopurdise the loyalty of this group of
civil servants and to cause frustration in
their ranks is fraught with grave possibilities,
I would, therefore wige that this also
should receive due atteation, and this matter
of breaking it into various cadres should be
reviewed and the old system of keeping the
entire Central Secrcta iat Service in on: cadre
should be once again sympathsticaliy con-
sidered,

The third issue which is a perennial issue
ig the question of keeping the temporary civil
servaats of Government ol India to continue
as such for indefinite periods. I undersiand
there is & standing Governmant rule that
anybody oecupying a temporary post for
more than three years should be held as
quasi-permanent even if there is no per-
manent cadre, but in practice, no Depart-
ment of the Government of India is looking
into this matter with spinpathy and under-
standing, in spite of this standing directive
of the rules. This is causing a good deal
of frustration and dissatisfaction. A large
number of officers and men are in the
employ of the Government of India on a
temprary basis and the Houss will be
shocked to know that such things continuwe
for more than 10 years and even there are
people who are holding temporary posts
for more than 20 years. All this is happen-
ing because the departmental superiors or
the Home Ministry, the Departmeat of
Personnel, as the casc may be are not
dealiog with this  matter whigh
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that thoroughness and understanding
as this matter deserves in the nterest
of these thousands of  temporary

civil servants under the Government of
India My mtention 1s to draw attention
to this standing grievance s» that something
tangible is done to review these cases and Lo
see that everybady 15 made quasi permanent
after three years of service and as soon at
possible the cadres of th: units which must
stay should be made permanent formally

One point more Sir, about the lower
cadre of the police 1 would hke to say
something about the police admunistiation
The whole system should be chaiged As
Shrimati Sheilla Kaul said we aie still con-
tinuing the colonial svstem  We are giving
so much of responsibilities to the polics per-
sonnel, but we are not giviny them enough
faciiies and enough emnluments so that
we may attiact ntelligent and educated
people into the cadre T would therefore,
request the Homs Mmistry to [»vk mto
this matter and see that the whole sy,'em of
police administration 15 imnrove i and better
people are attracted into the caire  Better
facilities should be given to the constables
and other Class IV employees

DEPUTY SPEAKFR  Almost all
in the list, are
1 do not

MR
the members of Opposition,
not to be seen n the House
know what to do

Shri Vayalar Rawvi,

SHRI VAYALAR RAVI (Chirayinkil)

I do support the Demands for Grants of
the Ministry of Home Affairs Of course
every ome knows that the work of this
Muustry 1s a tedious one, and they are
always the target of attack from every
corner [ want to eongratulate the Mnisters
for the excellent job done during the last
few years,

1 do not want to go into the details of
the attack made by Shn Jyotirmay Bosu.
But what else can he do 7 I{e has to blame
somebedy. He may be afraid of the people
to blame them So, all the allegations have
been put on the polic', in short he wants
to find an excuse m the police for their
crushsng defeat in the last elections 10 West
Bengal., The time 1 very short, Sar I do
not want to go anto the details,
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Iwant to know whother the duty of
this Ministy s only to muntan law and
ordsr o to mike sons changes in the ad-
munistration [ regret that, so far, no positive
steps progressive of creative steos, have beaen
taken to change the system in the country
which may bring the poar people nearer to
the administration  We are still continuing
the old systen which was mnhsrited from
the B wtish hierarchy  'W> have not taken
any stess to change 1t Take, for examnle,
the CB1 1 have gt the report here Let

¢ reid out this portion from the report

f0v 318t Dramoer 1971 ot of a total
of 1357 ¢c1 »» paiding trinl, 461 cases
were pendiny f>r a period upto one
yeu 283 for ove one yeor, 207 for
over twy yea~ 158 for over th-ee years
and 248 for over fou: years "

In aiiition, there wis one cas.e started 1
190J aguit an army ofower which 13 still
peiding in the cort Al the big business
hoyuses in the coiitry Birlas, Tatas and
Muiihras are tiking shalter behind the
crart  All the cases agunst them by the
CBI are panding before the court The CBI
scems to be helpless to proceed against
Birls and Muanihras They always file writ
petition or soms petition or othar I want
to know from the hon  Mimster what steps
he has taken to see that these loopholes are
plugged these hurdles put in by the courts
are oveicome The judiviary have ther
own functons It cannot be blamsd The
duty of the Ministry 18 to find a way-out so
that the funcuauns of the CBI are not blocked
step afier step the hurdles put by the courts
are overcome

Moreover, many examples have beena
pointed out This 135 a very serious thing
that they are taking shelter behind the
judiciary by fling writ petitions  All these
things must be looked into and nscessary
steps taken

Mr Sen has complained that he has
no place to sit. Leaving the previous
building which belonged to some Maharaja,
he has chifted to the Indian Fxpress build-
ing where has no office room, Here agam,
Ican't you give hima proper place ?
You can acquue the buldding of the
Maharajs,
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Again Mr, Sen has complained about
the big business houses also. All these thi-
ngs should be taken into account.

1 have to say one thing more. Sir,I have
nothing against the 1CS officers personally.
Sir, we are not able to abolish the ICS
privileges. I know there are certan very
good ICS officers like Mr. T. N. Kaul, Mr.
P. 8. Menon, but, I think, there are .ertain
people in the ICS cadre who ase ancro-
aching into the public sector, The Prime
Minister has taken a bold deccision that no
extension will be given to the ICS officers
but they are wvery clever. They are now
trying to encroach into the public sector and
thus defeating the policies of the Government
that no extension shall be given to them.
Moreover, what | wish to say about the
abolition , of their privileges 15 --- | do
not want to call them collaborators --- but
they really betrayed out freedom movement.
They have betrayed the country. The
Congress Government has made a mistake
by making them a nucleus of the admini-
strative system of the couniry. They had
their col!'aboration with the British heir-
archy. Mow, they are collaborating with
the reactionary forces in the country, While
enjoying all the facilitics afforded w0 them
by the Government, they are hand in glove
with the monopoly houses. Now they want
to go into the public sector and want o
grab it as well,

I will point out one example. You
know what is happening in the Thakru
Commission ? Before the Thakiu Coninis-
ion came, Mr Mangat Rai resigned. |
want te know from the hon Minister who
accepted his resignation. He might not have
accepted hts resignaton but some of the
ICS officers accepted it without jour
knowledge. Then, who are the officers
facing inquiry by this commission ? Mr
P. R. Nayak, Mr Khera, Mr Damle, Mr
Gopala Menon, Mr Kashyap eic, all big
ICS officers. They all misused their power,
still you are allowing them to conunue.
My humble request to the Minister and
the Government is : you have to look into
these matters and do' tallow any ICS
officers to grab or take any position in the
public sector because they are defeating
the policies of the Government.

demands

So, 1 do support these
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aud I do appreciate the functioning of this
Ministry in the last few years.

Thank you, Sir,

SHRT SAMAR GUHA (Contai):
Nowadays you find even with massive ma-
jority of the Coaggress, the quorum Bell
rings almast  cvery day. What does it
indicate ? It is not only a symptom of the
carcless absenteeism but something more....

MR. DIEPUTY SPEAKER: That does
not come under the Home Ministry.

SHRT SAMAR GUIHA: I am coming,
Sir. Itis a deep malady and it should be
taken as a warning signal for the future of
democracy in this country, because absolute
power, if it is concentrated in a single
pomnt, creates a mood and that mood is
now exhibited in this House and which we
should take note of, I do not know whether
the ruling Congress obsessed with this mood
will turn into a grand psychopogue of
poliical rchots.  The Challenge before the
country to-dav, particularly, those who
profess democratic socialism s to  see  that
in India the fundamental principles of hu-
man freedom and the democratic rights of
the people are synthesised with the econo-
mues of socialism so that india may project
a new social philosophy befo.e the world
and the country does not become a socia-
hist country of the fascist type or the autho-
ritarian type of the Cummunist countriss,
Unfortunately, the piesent exclusive pattern
of controliing the levers of cconomy, with-
oul simultaneous (ccentralisation of politi-
cal and economic power will Izad 10 hyper-
crystahsation of some hind of a totalitarian
authority in the hands of the Go.crnment,
The ruling Congiess today is willy-nilly
heading towards some kind of a totalitaria-
nism we should be careful aboul the
mechanics of socialism. The ruling congress
now s at the height of, at the summit of
its power. 1 wish the Government proves
true its profession of Garibi Harao- 1
frrther wish its commitment to the goal of
democratic socialism does not turn into a
political hypocricy. But, | am afraid, there
are cerlain tendencies which might lead to
generating dangerous forces of totalitaria-
nism in our country. The freedom of ex-
pression of the sovereign will of the peopel
or, in other words, scrupulously defending
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mechanics of free and fair election, 15 abso-
lutely essential for building a real democra-
tic society n a sociahst order The pre-
requisites for this are (1) freedom of the
press, (1) non-partisan radio publcity ()
impartial administiation, (»v) an organisa
tion of election commission above suspicion,
{v) equal opportumiies for election prosa
ganda, (vi) equitable basis for eclecton
expenditure, and (vn) a peaceful atnosphere
for holding a free and fair election withaat
any shadow of fear from any quaiter

I have no doubt that the Congress
would have won the las. election even
without campaigning by the Pnme Mimster
The last election was not a political election
it was in vamty an emotional election In
the millieu of emotional upsurge of the
people after the victory over  the mulitany
Junta of Pakistan the mood of national
glonification was so powerful that the people
cared very little to judge the socio economic
programme of the ruling congress The
congress leader Mrs Indira Gandhi succee-
ded very shrewdly to exploit the 1mage of
of Prime Mimuster Indira Gandhi, which
was built up with the support of all polilwal
prirties and the whole country and the
whole nation

The ruling congress 1in 1ty thirst for
absolute power has started a process of
dangerous erosion of the mechanks of a
democratic election

Firstly, it has resorted to differential
distribution of the Government advertise-
ments, financial advances and other favours
and used covert threat to break monopoly
press The press m India has been  suffi-
ciently terronsed to be snbservient lo the
ruling power

Secondly, by mistake once the All
India Radio Akashvani bulletin printed the
name of All India Radio as All Indira
Radio,—ironically 1t was almost hke an
imnadvertent foreboding and i1t has now
come to be true,

Thirdly, the admimstration has been
dehberately utilised to influence the coumse
of election by the ruling congréss

Fourfhly, the Election Commission 15 no
longer considered as above suspicion,

APRIL 21, 1972

Home Affairs 204

Fifthly, the Government arr and Jland
transports have been cxclusively used by the
Prime Minister and other Central
Ministers under cover of certain set rules
and by patently mixing official programmes
with election programmes

Sixthly, by using public sector distri-
bution machinery for permit, lhcence and
contracts, huge election funds have been
collected by the Ministers Opposition
candidates we e simply swept away by the
tital flow of ‘Rupea chunao’

Lastly, in the case of West Bengal as
also of Bihar, forces of wviolence, ntimida-
tion and the techmique of physical capturing
of polling booths were let loose by the
ruling congress to fterrorise the voter to
serve 1ts election objectives

Some of the political parties believing
n the technique of violence and the politics
of insurrectionary seizure of power are
todav ciying horse against violent rigging of
clections 1n West Bengal [ would like to
say that 1t 1s they who started the wind and
now thev have got back the whirlwind !
They have no justification to say so What-
ever bv the gquantitative measure of the
election misdeeds commutted by the Cong-
ress in West Bengdl such acts have ndirect-
ly strengthened the philosophy and  justi-
fication for wviolent means of those who
believe in the poliics and philosophy of
msuriectionery seizuie of power

Alvo, by this process of erosion of the
mechanics of dumocratic elections, they
will engender a mentality in the minds of
the common people who have directly wit-
nessed what has happened during the elec-
tions you may call st fantastic nonsense,
but they have witnessed it-whereby they
will lose therr faith in the future m process
of democratic elections

It 15 a strange thing that Mr Biswanath
Mukherjee, the Deputy Leader of the Ruling
Fiont of West Bengal said on the floor of
the House that *the democratic function
of Opposition 1s a bourgeois concept ”
Not a single Congress Leader and not a
single Congress Member opposed it

MR, DEPUTY-SPCAKER ; Now the
hon. Member should try to concluds,
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SHRI SAMAR GUHA : Kindly give
me two minutes more.

MR. DEPUTY SPEAKER : 1 cannot
apply different rules to different Member,

SHRI SAMAR GUHA : Yesterday,
Mecmbers were given iive minutes or three
minutes only but they were given ultimately
15 minutes,

1 shall finish within two minutes.

To keep the flag of Indian democracy
flying, it is high time that firstly, a judicial
inquiry is instituted to go nto the allega-
tions of the rigging of elections, particularly
in West Bengal, Bihar and Jammu and
Kashmir.

Secondly. the People’s Representation
Act should be drastically amended so that
the Central Government in the case of the
Lok Sabha elections and the Siate electious
resign at Icast one month before the date
of the elections.

Wl gOH AR TTAY : IILAY HERA,
T QI WTE AT E 1 ZOF H A1

agt

MR. DEPUTY-SPEAKER : Now, the
hon. Member Shti Samar Guha has to co-
operate. He has taken double the time
due to him, This cannot go on always.
We are here bound by time. We have to
run the House according to a time sche-
dule.

SHRI SAMAR GUHA : 1 shall finish
within two minutes.

MR, DEPUTY-SPEAKER : But two
minutes should not become ecight minutes.
All right. 1 shall give two minutes. But
after two minutes, 1 shall shut him out,

SHRI K. 5. CHAVDA (Patan) :
There is no quorum, and a point of order
has been raised by an hon, Member,

MR. DEPUTY-SPEAKER : When the
hon, Member has drawn my atiention to
it, it is my duty to satisfty myself that 1t is
correct and then I shall take action. I
am not deaf ; I have heard what he has
said, and the quorum is being checked up.
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SHRI K. §. CHAVDA : But meanwhile
the dialogue is going on,

MR. DEPUTY-SPEAKER : Why does
he not understand what I am saying ?
When a Menber draws my attention to
that fact, it is my duty to check up whether °
there 15 quorum or not. When I am satis~
fied, 1 shail take action on it. He does
not have to tell me again and again. I
have heard what the hon. Member has
said. As long as I do not order that the
quorum bell be rung, the proceedings of
the House will continue. When 1 am
satisfied that there is no quorum, then I
shall have the quorum bell rung. It is
only then that the proceedings come to a
stop,

SHRT K. 8. CHAVDA : How can we
know that you have done accordingly, when
you have not taken the count ?

MR. DEPUTY-SPEAKER : I have my
means of taking the count in the House,

SHRI K. S. CHAVDA : But we also
have been counting,

MR. DEPUTY-SPEAKER : Sincc the
hon. Member has drawn my attention to i‘t
1 am taking the count. As long as 1 do not
order the guorum bell to be rung, the pro-
ceedings will continue.

Now, let the quorum bell be rung—

Now, there is gquorum, Shri Samar
Guha may now continue his speech. He
has already taken 10 mmutes instcad of 4
minutes. Hec can take 2 more minutes,
il he wants, but afier two minuies, 1 shall
shut him out.

SHRI SAMAR GUHA : 1 was saying
that the State Government or Governments,
as the case may be should resign at least
one month before the date of the elections,

Then, a three-man committee of retired
judges should be constituted to supervise
the functioning of AIR at least a month
before the elections. A special Commilice
of the Press Council should be formed to
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see that all political parties get a fairr deal
in the press daring the elections The use
of transport except m the case of mck
voters should be strictly prohibited Im-
personation of voters should be brought
under severe penal measures of three years'
imprisonment. All acts of wviolence, 1nti-
midation and terronisation should be the
subject-matter of extreme pumishment
Election expenditure should be made accoun-
table to the Election Commission Election
cases should be Completed within two
months of the fiing of thes cases No
candidate should be allowed to use more
than three transport vehicles in the case
of State elections and eight in the case of
Lok Sabha elections, No booth office of
any poliucal party or candidite should be
allowed to be set up before the polling
stations. and no canvassing during the elec-
tion day should be permutted, in order to
avord terrorisalion of voteis and booth-
capturing. Lastly, a statement should be
mgned by each candidate befere the return-
ing officer at the time of scrutiny of the
nommation papers to the effect that
the candidate would not spend more than
the permitted amount as election expenses,
a4 he would not make any appeal to com-
munalism, casteism, regionalism or resort
to any type of wviolence It s high time
the Representation of the People Act was
drastically amended before the mechamsm
of democracy 18 subveried to su.h an extent
that the people lose their faith tn demoe-
racy, and the fauh of thc people 15 over
powered by some kind of totalitarian autho-
rity that we are witnessing today growing
insnide the Congress.

*SHRI K, BASAPPA (Chitradurga) *
Mr. Deputy-Speaker, Sir, while supporting
the Demands for Grants relaung to Ministry
of Home Affairs, I would hke to place
before the House a few points.

In the first place, even though 16 years
have slapscd after the States Reorganisation
Act has come into force the inter-state
genionty of officers working m some of the
states has not besn finalised as yet This
has created a lot of frustration and discon-
tent among those officers resplting in in-
efficient admumstratton of the States
eoncarned. I hope the Ministry would look
imto the quéstion and take ecarly stops io
finalise the sensority.
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In regard to All Indin Services ke
I A,8,, Government have taken § decision
to constitute similar services in the aphere
of Forest, Education, Medical and Engi-
neermng. But it s only 1n the Forest
Department that this scheme has been im-
plemented and in the other three Depart-
ments, the services have not been established
as yet because certain states have not given
cleaiance for the mmplementation of the
scheme I do hope that the Minustry will do
something to implement the scheme at the
earfiest.

Further, Agriculture 18 a very important
subject In that Department, 1 feel that
the constitution of an All India Service on
the Iines of LA S if of paramount unpor-
tance, ] am conhdent that the Centre
will take mmiative m this matter,

A disquieting feature in the IAS, s
the steady decline in the number of Ist
class graduates inducted nto the service as
would be seen fiom the figures which I
quote here  In 1967 out of 141 taken into
the service, thore were only 50 first class
graduates In (968 out of 122, the figures
of Ist class graduates came down to 39 and
in 1969 out of 100 there were only 32 first
class graduates This means that hardly
1/3 of the posts are held by first class
graduates From this 1t 1s patently clear
that many of the first class graduates are
not entering into the Government service
as they seem to be finding better prospects
in the private sector, 1In the interest of
efficient administrative services, it 1s desir-
able to find out the reasons for the .A.S.
not being 1o the best talents m the country.
1 would lLike the Home Minuster to look
into the matter and improve the conditions
of service of All India Services.

It has been noticed that the 1.A.S, offi-
cers, whithin & period of 5.6 years service,
are appomnted as Collectors or Deputy
Commussioners of the Districts, [ feel that
this practice of appomnting them as Collec~
tors is not good for the efficrent adminwtra-
tion In my opwmion these 1A S. officers
shoud be asked to work in the wviriows
deparimants of the Goveérnment as Under

Secretaries and Deputy S for &
period of at Jeast 1012 yohms. "tk ooly
afier they gain siffidlent witpé * they

.

* The orizimal sorech was delivered in Kannada,
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should be postel as collectors to the
Dustricts 1 would like the Home Ministry
to examine this question

In our countiy, there are only thiee
Foresti. Science [aboratories sittuated at
Delhi, Calcutta and Hyderibad Ths delay
m the mvestugation ol a luge nunber ot
eriminil cases 5 munly diz ty th: et
that these thiec laboratories are notn a
position to cope with the volune of work
I, therefore comider it necessary to hive
such laboratortes at least one in cich State,
I hope the Ministry would look into this
question and tike neiessary action

In regard to the Central Vigilance
Commussion the Estimates Coymmittee  1n
their 84th Reporl tecoymm nd as lullows —

s“Consideriag the 1. taat the Ceatral
Vigilance Commussionet his to  study
each and every case personilly and
take decision hims.lf, the (om mitree
feel convinced that it s huminly 1m
possible for  one person to handie the
large volume and variety of work tran-
sacted by the Commission  The Comnu-
ttee also note fiom th~ Annuil Renaris
ol the CVC that 1n the dischge of
his dutics the Crmuissionu has also to
attend conferences and muztings and
visit places outstde Dbt This takes
awdy a pottion of the Commissioncr
time The Commuttee thurefore recom
mend that if the Crmns,on » to
discharge the onerous duties entrusted
to 1t, 1t should be enlargzd wd at least
one more member addud to it *

1 would hke to know the action tiken
by the Governm:nt in the mitter f a’poimn
ting an additional Cymmissioner to LIpe up
with the volums of woik and expeldite the
cases referred to the Vigilance Conmus-

sion

Lastly, I would like to diaw th: atten-
tion of the Government about the pension
scheme of the fieedom fighters At present,
the Government have prepared a scheme
according to which a fieedom hghter who
had undergone imprisonmznt of six monthy
1 entitled to get a pension  This condition
s rather very migid and should not be
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insisted  Fyven a political detenue 1s entitled
0 1 pension in Mysore State  Such bemng
the case, | want this condiuon (o be relaxed
Such of th s¢ who hid taken part in the
Irecdom movunent  should be given a
ceitification of tecopnition of his services
to the country Not only that family of
those freedom fighters should be entitled to
free medical ticatment and wertain percent-
2ge of seats suy 5-10 be reserved for therr
thildien in the Medial, Engineering and
higher  technological  and Agricultural
Colleges

Lastly, 1t was answered m reply to a
question in Lok Sabha on 5 12 69 that the
Government would put up a Memoral in
memory  of those freedom fighters wheo lost
thair Iines in the freedom struggle between
I8ST 1947 and that the Memorwal would be
teady by Apiil 1272 1 would bike to know
the stage at which the matter stands

ot wlzmrr soe (afirar) | oty
AT AT, T3 ANTT T gufeqy
AT FT X FHAT F7AT Z | HIKTONGT Sy
aft zx a sfas Y7 qEifors kA o
¥ for @iaqdran 7Y faadr iy ofg &
FTAT a7 3 777 et & 37 7 avear ag)
faslt #1390 97 963 F1797 g fawrd
Tt ¢ 1 gard wfaqifray &1 gwdy Afy
7 famae a2 eafan & sar g e
FiATT QAT ST} B FIW W T &
o oar T N afaw W s
wifeq & Fov qmif@ ohear & o,
it & ¥ mE OF & a1z I N fayghe

71

mammn Afr e ®
a1 gafee T o fger ¢ o A
¢, afia @, 9 Y AgraA %Y wrq | Hfer
aw &1 gy faoer forwr, AT adw &
qdf s a1e faere ¥ qfeeit fosr wgy
q¢ f5 qarm?t smre &, I §, frew
wE ardy @, qE-RT §, I A w
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=t wfzose sETE ]
W RE e At i frew
agr § 1 gfcam foamr Y wwaedt & wrardy
N wflda & o wem FAN ¥
forg & i aww ® wdA & af ¥
FAF G, o aF a9 ITAHF WY
WMRETIATD Y @ ) amER EWR
wQw arafwat 1 wag 4g $T 91 @7 ¢,
wgr 0% fea-tr 3l o qand arE
wwer s gg W fs @R
wfgwfa) & gfeesin & oo & 25
agt & wrz Wt ofcads aff s mAT R
FUIEHATAT Y wgAU § 5 a9
s ¥ g7 ¥ w7 w9 Iy 9K Aar
areraoer far %< fag ¥ gat wfewmd
w10y qugd A gfadl & gfa wod
wdsg) 1 QR FL | gWR A7 T 7Y
& & fokt dad F3T &, A9 ITHY AT
st &, fzr wran @, gfew 97 @7 Aaw
aft gt § ogr % fF wy A fodd oy
T Agr %7 a1l & 1 9uT e folt WY
wret § &Y g%t 323 & wedta fawY o A
g o wzw-awdie & & 1 K awAr g
fx ot foid faeft o, I&7 QO aw-
bR

IR A {F 9w wrE A §,
fag % 50 0% Y wwd ) gwd
swafe forg awg & 104 ® g 7w
st wifgy, ag A Ad 7@ 1 M
¥ v S agfand o — we
g AT &, TESH &, T ANAE,
7 feart & fadr ar # sqaeay § 1 we
frar & &t graT IuSsT § oy Ay wiw
Faxe qafa ¥ Hevch g, fam ¥
TR tal 6 Swrdt Y 337 fivar o awar
& el & weRd v oY arevane § A
o & were g Al § 1 dfeww wifw-
dy ¥ g & wyF-wghedl ) o fea
war &, w¥Rat o & aw el .-
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Y § o wgw oY wiw gl WA ¥
gy g W ¥ ¥ ax faRw
9 9§ W =@ EWT g,
TR WA 9%, WY gATR A 9T 97,
for Y qzd TTEAR g W W W@H
g, ¥ fadel ¥ 0¥ gu ) a gew
Fofrad Y §, o =Y T § wew O
b 2ma ¥ e w3 Ffa¥ e Ay
wigd ) wc Rfewe wfqi & [y
& wewl 51 wwd feqr qAnL @ ¥ avd
I H T X T 5@ R gArq Ay
gfear sifera @ zear | o falr & wrgm
f& ar at SAfma & A 7 Gfeswr wifaw
&Y ArG qr A F AgFT F1 FrlAal A
Wt & fad gear fratfa Y sg, sx
1 w7 garfEt & w7

WIT A Az ¥ wg wAtem W o
fedié sega &1 § 9w Fqvz 68 9z 4D
grFA ¥ fod, awritgv w4 & ford
Wramd D aE ) N awang ad ¢ 5
94T T8 8%, Hlw § srgly Fay smgar
g RN & FW F g QA 0
faot o & ey A ey

FAT T X fagiz & @AWr w7
fadarz gart wnify QU 490 qo WAAGL-
T A AGE F oaww ¥ areN g
qr 1 39 & fay B3 widhr wwr, S
fa¥ gg w197 ¥7, %A wrw A wgt
qT FeTE q|T /AT gar § A frgrary A
qifweara & & 1 Wt 28 Wit wY Ayt 9
ey weft | fefigae dfweg e oft wfore
5o Wd & w g o W gEnr g
& wfam fo¥ & feqai & & gzad
o€, Faawy gz foar qar ¢ wqad awg
feara ¥.fegre gaere ¥ Frd fwe IO
g frarl o) g gear off o | A
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g-frarer & 14 sraafy art ¥ o e 25
o W Ay & 712 N oy gaw @ @
g1 gaR ford A g¥ awac g, afew
T TG FT WALAGY FT AT QEAL, HAA
T wadaar Ifwad T 0 owax W
FTHR 1 & § A 18 A8 § A q17-
O st w1fed s agr ford gfaa &1
{7ZT &1 FT G q2ATAY FV Twar Arfgy
W ot wigsrd) g7 Fz-wAElz & owaw
FQ § 97 ¥ faars wea wdandt s
arfgd |

25 a &Y sy & arz o ad Ew
HOAT ATATET &1 7HAA-ATAT FATH AT
2 afes 3 &1 3z wor o1 wErd &Y
e F wgar vgr ¢, Wi oft Wiwa g &
9 §7g IATART & qalas Hrr—afaar
WA F IeAW &7 @1 E, fAw AN w-nw
= qfw 3 A srond) FY FErE qqr €
&, afew wror aF @1 97 faor =ax 9%
¢ T Wi Adraw qrar g1 1857
&t arardt Y @ & wgw darofa
wéT Haw qE IET & A F WA A1 ¥,
HA AF I &1 0 &1 AT q@T 9T
a@r Ta1 1 1942 6 mody & wErf ¥
aferar gfwa @i & wmy 19-20 g
Mefr ¥ 7 47, 97 47 gafa ¥ A adls
THTOE g 9T @91 §, IW 9T FQ qA0H
F &, TTHIT A ATE § TE A 4§
et 7 @ @ R wrd ) sl
w &mifaai & wfg afrgw go @ ad
T O@ g O EOU WA-Aq A
wE Ay ad g )

feeft &t srx Tt zorm feafa
g @ETr ) A Akl
H—vafers gogefem 44, w=iizw
W s qfimw HISEE  FRE—AT
greq W@ & oY fgrdtoamdy s & @Y
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§ st woR A suw @ &,
¥ BT IC WA WTAAT WY ag Ad) W
qard & | 7=t qT 9t FAf@s faar www @
ag o g ¥ frar AT &1 T @
adt gary @+t v o fged onad §, afe
TN T aae @ E Gt Twwr
g e AT wT aTh FAWAE
ng "y &1 fanfaat wash & & g
§ ™ dox waw ¥ Hfagl & sy
F T A AW ST Wit §, wg oA
wEA H R, wafe a7l ¥ amg fd
7 i @ wifgdy | gw fedt oT wavawh
feedt wrear a8y Wy, afew @ gy fedt
Nt ¢ 9 agt wrndt § gy fedr @
®IH EIAT 91, HTH AZT WY WA T ¥ Wy
g g oo wgw fg=r wwm s
gy 2, 37 &1 g faaft wrfed, agr ax
T v gl & g =nfgd

WIgo Ue q¥e ¥ w7 & ol qufy-
faed feg frgred wiaa &1 fawrfon &
syqure 26 af ax Iucagr § g
AfFa AT EF TG AT N AT AW
wt fear T g1 9g Sfaaaf &1 gw
qea ¢ 5 26 a% % ® waEqr aw
g o g 99 %) faw oWy , ¥ fud
g, @7 & afuw 37 f oy ofegd

Bor 7 fowd a & 1§ AT
70 & @1 &, 39 F spare wfsfew ¥ o
wr wfafafuts Siw Ay ar w1 &
wreal § fF gwar agrar w1 ghoAl
% fod 18 sfowa & wwry 25 wheewy
fear s srfgdr |

it sree fagrdt ardat  (wnfera):
Iqreay wEE, qfeem & g 13 fewr
R IT R M AW HRGIA AN 47
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[5fr srzw fagrd arordad |

faew feqr a1, o IFF YT I AE &
FAT KT GG A 74T § | 2T wzATH]
W oty wy, qftedt A e @ @y
ey gw ara § | frar W @ frwior €
wreo AT quteer ot give g1 war § )
v feufy % gwewrea afcfeafady ¥ ard
wey wr e sifwen A€ & ) o weAl
*®r e wn 7t § q) gAa afwerd #Y
Wmmﬁlmm‘fﬁfﬂ
sty ¥ QI ESFA Wlgh | qAw ® oF
wowTe aag wvaerea fegfe £t -
welf & 4 &% dfifag 5@ & fod aredy
n€ @t | 7 @ wifow w7 A A e
wifew feafa ot @, @ &1 € s
_ wdY fear Tav

-~

IqIEd N, gg A AT w7 fawmw
fF TTEIR T T ATeATaA el 9 &
gz fe o wd=nfrmd & amrem
A 9T &, 3T ¥ fa? axa geen
ufafaaw 61 wgra afl faar s,
Usq AT ¥ wANfE w gagd 4
dust ¥ faged & far wra g sfy-
fraw wr awgu foar § 1 @ @€ foeay
iy awe NawEs AW oaw
frm ® sdarfd & Fod § @y F
ford wreer g afafaa w1 g9 w5
ot gar A wf N oww ow A
v afgwE e W oww gy
o g Y wg W feafr & wn &

fo &g off &« wvTT wEE
fedr &t qfifegfa &1 gmar =3 F

oend ¥ & wwwar § fe sogwieiy

| feafe B g N a9w ¥ w1 @wy
B CE AR AR (£
RaAUAR LML i
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Hoft o ¥ wgr qr--f IS mz’f qﬁ SR

AT "rgat §’ .
“Every political party, therefore, nuds
to examine soriously whether its faith
in democracy is a durable one and not
& mere tactic to undermine democracy
through violent means, Can all parties
represented in Parliament not join to-
gether to combat this violence and those
who believe in it, instead of trying to

battle amongst ourselves, each blaming
the other 7

IR ¥F wrawr § YA fqfga §
Tz o # A vk | # A Ty aa
¥ AP ¥ §FA £ 6 qTeg q@
o qfey e & 3RY aQwT w7 9N
fem far af i N I Fmra@ R &7
fom adwi & wex 3 four & 3w 4

‘AAT FODEA 0 R E T ¥9 -

foee w#t  (efaw o)) & wagar s
WYTTE T ¥ A B FE 9g WL 7@ A0
%Y gftz w7ar g fx madarfeal e qmar
w0 & Ay wmydarfedl & & 9%
YA a0 | § A% R T IZF T

TR

‘st frg® g & WYF 9T afeww
Fme ® wwa § gt far safa
arg AT AT § i ag wEr A g feag
THFATHE T g § FHifE A swEg
T T & AN X B WHY 9EN
fear a1 ag sTAgY, I9H ¥ e
3§, =% @ o gany

Eorar s7 o1 fs g w

g ® SEAgT B faer 50 ) fas
siv g vt ¥ fear sEer fwaﬁ’f
!i’afﬁstmmiﬁ‘
arfg )

-f;m_m”nma-mt

Foewr “W'!ﬁ-h‘-ﬂ: Wt ) :
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st @ go faard (warers)
wIRET A g 1 . (cwwem)...

it yza fagrd wiwdaY = W
&1 5g7 & {5 Jaa ¥ Foa ardf
¥ Y gng ¥ wges faay, qoT ) AT
aft fRar & Tfr  qwwr e wifeaee
qrEf & o s A qrdl ¥ a1 AT Y
sirar & 7 Fay fear & gty faa ofwa
2 ? sy xetfos femr e a9 T TwAl-
fas sfafgar A7 &7 @ as 1 AT 417
ag Ay sy &y ¥ grgafas fgAr €
gac ¢ arwzifar  wfatear sfag @@
2 ? g fgar ¥ s amw wrazvw @i ?
ng i feqr #1 afkemm €7 77 0K
AT gEd M g9 @ &« faw ;&
FAF T AONAT—ag WTax ¥ Afen
wreqr F7 qfeams gt g

¥ 3o A1 a1 a7 wfan w3 @
g f a7 garer @ ag qldwr 4 A
waATTT a1 WY afzew qame 4 IgAr faag
o | afefeafy agd g€ &), @ 2w
& fwin § #t7 ofsamA & quag F
s & frar ¢ famm g o wfwe
B orér Y | AfeT gmrer IH Fr A
war 9 faears 91 Wk T woA! fawg
o fawE ar | sdifeq OF aO% s
T {5791 T 927 A F1k FRAT 7 F
wwar | & =rgar g 9 fgena & ma
fFgrrarm v s go femr g ag s
fear g * ...(suawmw) ..

s GATW W9T IaT A Aw feq

g

oy wew far@ wadd@?  orar o
wrr w8 wf@) wedfr wrd g,
(sawwe) .. a8 7o dme w A
B TY UIT W wTeg qA ¥ Q% qfess

VAISAKHA 1, 1894 (S4KA4)
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gzeg 9o gifesr arg faard & wrawr
fear ar | ¥ ¥xw waz &  gF Sonf
HUEY AET B, AMEF A X W IAST C®
TR T AR TR Wiew WY
ITT OF AT WER A GUT AT §E
Wi g & 3 gaT | e wafag e aw
T F JwT w7 grge fearar | Hfew
T & Wi fs 9 §9 g og1 F@ A
fa% gmv 73T T wMAT 91 A AR
A€ g, a7 Areledar g Wi fd) o
A& WA T AN, qX W & AR AT
THT |

qe T THT AMG fANT  F WY B
A1 & I3  ATAT AT §

“faere & qara ¥ ogd o 5o Qe
Az 939 ¥, w9AfIwA gar ar |
AfFT AT TR AN A ang A
g, et T s g, %
FX FIH A AR 9 A1EA W19
1A & 1 9 @1 g€ 1967 ¥ | faw-
T A X wg-Alw anafoa & g
1 9 [@ar 3R O BT WK
fear & wxewmm waar agr fiw froe-
fenr e R wifer s W,
AW WX WY, g WA
C

s A TforT are foard & 9 gra ¥
wgr ¢ & 3% oo WY 9y @ W g
4

“Reiri e waX A 41 & wy
fe 72 & g ¥ vor ok eher o
guT 5 el g d vor wwd
& 1. agy & ga B Sroefer anfe-
T ¥ qifen qu FowT w38 3 A
T WA ¥ sy oy fiewr ¢
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[=ft wreer fagrdt arsdat]

W oam & fawx fagie &
got afioss saer off faqife s & swe
feg & | & X8 a0T wz A A ¥ | ST
e wror A feeelt ¥ wwfow oF s
fedr &fF awraTeaT T e guT !
war Rt feafr & gt wy Froewr sfic
AT B AT TAFATE 7 AT F) AW HAS
faQst aw  af T @ 2, foewr
areRT AT §, A Nwaw ¥ yheer F
sfy @91 g—@ AN A yafaar
fear€ v g—sa® wA ¥ famr A
amfrr 21 .. (Weww) .. § @ aw
o gEwY ST 2 TET Al wYaT § |
qg §UL R, TEITARAG & 1 (squwm)

o garelia AegiA THAIAr A1
frafri

oft wew fagrt ammedt  xweAiar
wrave oX e ¥ fog fgema ) awa
e & gt o) e W Wi aw
fgena aE wTEF

uTERE WY, TFAT GG €T A OF
afas swaear § | a7 ¥@ & fAgwEy &
qre A9 foar I @ Swaw 9 &
S A q1EGT IZX AT HWET A
o @ W & 4| AT Y gTET Agar
g 5 o gdaey sadia afafa #1 =
g fgy ot whasy & A § @ awg
¥ sfrafrgarsl A Q63 & gwa X 89
Wi gg qA@ ¥ A afrafeead gl §
T A% @ A TAFI TH | A HAA
aw wiéi wi 2t § 1 70 afewmrg fard
Fpgrar @ e § vay asaf @
fie ST QAT T FIAT F@ W owESAL FA
et Y wrew 7w & qoew wivs gEar ¥
srest ¥ 139 W gD 9T weAT
Qe awdt § 1 g Wy § e g
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R AT A & qrx wiesg 7 oy
¥ 397 f6d o a%y § gaer faare ar
wfggr  (euwaw)

guneag o, uwEgE & faq qfideg-
fadt & wvaw & wrdwat &1 gfaw ¥ M
HIT & ag wear gxafamiw §oww
Sas) fagar ot &1 qx =@ fasr &
1 &tx wyrrm elfor, geEide, W)
wrfaar sgfafges Fdfies & Rrac @,
T g & fatty 7 aYage ¥ ww & foy
O | A ST g7 &5 7, IAET AT G AT
W ar | Wi U F7 wwge A ¥
fagz w7 wifaw o qfew & o M=
AT | FG T 5 ITF W, @WE BT
mEr A7 A (suawm®) . ww
Fa1 g 7 st gfew arwav gear W mifee
¢ sast wft a4 sTvar Agy nar § 1 W
Tt form @ & & “gear #Y #Qx &1
AIE & AT B, A A1 geAwr FA qiwY W
famfaa &@& fre@ic @ fear mor ax
T w1 AR MIATE ) @ § 1 g A
gfew & afves afand sdamman fag,
Qo dlo, NTAYL T UNEE| FT AT
sff T T fag eqrt weRdig wanfgar A
TIET XA 7 @ § WK I wgn
gfs woit @ wa A, W SR
"

wg safer wow T w1 qwar, fowa
@ g am w ggm & Tege ¥ wfew
adt frar ot gwar, wArg weer w foan
adl fat wear, ¥fex wfesg & T
#ifew €0 ¥ W T LA X AW
faxa gefma o & fag fodt & wo
® 98T At EH@ o, g 3@ X
ey A wifgg | € gy wWEE W
AHA F TrwA 6 wifir a1 v e qTRAT
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g R oF Awer 4 QAT wifgm ?
waAifaw gear #1 wewg w0 foar smr

wifgy ?

IAIsAA Y, g A A X AT A
¥EE FT ST R M UF A AT F
WY | & 39F WeTl FIIFAFATAZIE

“The other pomnt which 18 of concern
to the entire countiy 15 thal of unprinu-
pled defec.ons We fully share the
concern for this malady 1n owm body
polilic and we are determined 10 take
steps to check it,™

qre W g1 owan, Wit T w1 waw
AL IEAT AT | GTHIT EF ATHIX 9T
fodart & adl aw asdt s faordr
e &t w& agafr wcx adr gd
g | war g} w39 feielt @ & U
F A a g ? wx wf Fmw
agl w417 i@ dr fadd z@r F wANw
T FEEr Io1x & Fifergw w1 wret g0
ORI ® gFaTH qg-faow & fed A
g A&7 A CFAET FF-AIT F fawg
s7A S & fowd Qv § ? 9@ waw
QHALH IS AT A% B, B2 wIW F
fag fad z@1 1 aorg aed § 1 QN
T GUAT Hosw & T AF § fv aw
Tzw waw Sifeq #< frar wrar g
Tw-azy %1 ot Rt aag a5 @t
agl arar s, @A At A g
Y qHTA # wrEaTaEar g a8 & | fedl
wilgA &7 JIAT FAFT AT gwAT |
fro® sysawT & AT F AT A HA%
Wil ®t gwee faar, w9 fedr A
frlt wge & A EAST ST AWAA
gax wzeq §, SAd W vardr gy e
@ & = w0 I v W ife

waeaar w1 &Y fif ge § wlf § | A
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¥ grewT feat sHeT #1 asgs & amAT
& sgrar aAweT § |

I A, [ I1-ATH ¥ ANEq
T &7 fHfgw g | g @Y o, wrd
w7wA fagn fea af |, (sqwam)...
wTE Ty g, wfag At swEw @
wTEG! F1 3 T A AT T @O
w1 wifrg N a8 o fstd o wR,
g afas 7% ¥ fag dare g ...
(maam)... 1

oY aito dto A (3r3z) . ag e
AT qEImA QTN . .

st wew fagrdr s, wsa gy
FAAANBTE TS fawT wwr F
gEgt £ faadY geqy weg SO R Of
3u% feana & o wius sufem ww w1
faar 7 | ag IATAR fam q@ @Ew
&Y ST agl aKAT 97 | 7 qEWw AAY
¥ &1 vl ¥ 91, ag Iofiafa @7 )
¥47 @ArEE A AT A o7 f ag famw
z® 7w 7Y gq, far §wm w1 @
fot go o 91 &F@ ! AR EARS
T 4w far 74T OF @R WX Wy
5 fF FT99 §T 397 99 9 TF §2&4q7
| HAT 9T IE® HTA T FLATAT T
qY | ag wiq awq g fw 9w sAer A
A Ear A faer | gfrmr 2 g o
fawis 7ff @t § ) @ e & Qna
af wrf w0 avd ) A ¥w g
v ¥ frar a1 ¥ FAwa g e =
ow MFaT 1 glua sy, fFd
SCQIE

MR, DEPUTY SPEAKER : You have
taken 18 minutes.
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off ww fagrd @@ @i 5 &
& Y aury T AWT B, WO 4D 4@
¥ 1A, qrer ggavr dfwm )

oy A, WS A F A1 F A
feafe =t §, o fAdd zHATE ag
st Y o W@ @ v wg @t wIAT,
gafaate ¥ gra da@d | afT g ww
¥ Y ggavT tzar war IAFT JAF NAA
% fgq fas ag § o9 Jsm@T TUT, 9%
RGFT RO | WOF G TR T
wrodt AL AT 2

IIRAN Y, T FA FIAFET WY
fi§ 3T SUTA AT F1UF  AQAT T A0@AT
§ @ s mafe A @@ 2, arsmdr o @
Wt ot g R wy ar fr g9@ 1@
ow dar & wo A g B da Qar adf
wgT | Sasaw oY, §A 91 9 A, Ag
& garar g qgEd N1 aEad §, N
grq o1 foan garr axdias agl g

‘g ot F § B gl e 4 v
#Y qgeA o0 qwfaes fog graray g A
g AT AT gFT &Y A H ¥w WY
TE s fanamd a1 e gw
gy & fs og 3o fawad@t @, il oA
N off & T35 4 g% oF A% gfagrm w
famfor 31’

TR EF A qA ALY (vaaam)

§8 wMAla wCE @A W sy
g

ot wewt fagr®t awddRt  varm g
et § 7w gF AN M T AE § 1w
oF AT ¥ A7 wg & v, JeF  « fwar
Weat & qur wATIrC-AAT ¥ N v
a€ | gd Juwr g Af fsar | w@wq

APRIL 21, 1972

of Home Affairs 224
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St Yo o WG ¥z ATV wEENET
g

ot wze faprdt AR gwA A%
%Y, YIRT g TH ALY & | TR XW @ W
g & e ads %), o a@ WY
9 qrF ¥ g fag ad fear

gyream Sft, TA1A ¥ faw7 Sy w0
nF g g AT AW wWiEvw &
werAar 1 qftwg 30 A a1 g
ARTAT AHT FrGY § 61T AGIAAT AT FUT
w7l 8 | &% g@ faarz A swE wwAT A
Frear, AfFT qF g g A ) (smwaa)...
N7 7 AT wA F GEEE QAT Fq
Afaar s sl a@ &t a1 g @
gt fudzd & ga@ a5t off af a=
gwar | qAT ¥ 3R e far o
Sy A Fgrrar fe vt W od A W
fagrg wrgd & @Y 70 Rt | fe a0
Fof faAdt ew Fr Atz 31 ag g § ?
T FAaT 7 faosdy aw v Qe faar @
#7137 fFar ? qur god ag e @
arady 3@ o % w1 fawre wF @ ? W
qg 3 T CHAT FT TEA O qOwT R !

of Wigw *9C I wew A@
frasle <& o= @ {0

st wew fgrdt s=ddft. gy Wi
¥ I A ¥ A g

qreAw oY, AW AAT & AW Y
am 43 ¢ & fe st #) wfys afewrc
frsa qifge 1 sre ¥ fear Aedt wr faw
g & geqal fear o oy Y, oW dwd



225 D. G. Mn. of

§C R Qw1 a2g § v o A1 s
fs wor &1 woar ww We@r GAr

gy |

st o fto WY srer g feqr femy
WX AT WIGHT 18 FATET Fgar & 1

oft wew fagrt ardat. a7 o aew
& w9 S gard o w gfer @ v R
s s g

. JuIEqe W1, wrer goy € faest @

#fma @ 7€ & 1 ovway & faww & fag
ag 3w 7@ § 1 7N w1 faFadww @
wifgq Fq9 q T %, § aur &Y
fadedreor Ifaa A€ § 1 g S|,
foar afeny, vxiga as az =fgma
et qargw, foer afesy, qoarfa,
sqtad, g9 mEfaw §wR & g
X 3T § | AR FWR Fw F
W &3YAAT § | FET F@EI AT
wif 7 g *El g w4 @ owEE
ot &1 & oF T1T Fg T @@w F AT
oY oY, ¥. @ 0F AHE TARR L | T
e ¢

“The whole system of Government at
the Cenire 1s such that almost the cntue
range of decisions relating to policies or
personnel has to be taken or at least
approved by the Prime Minister who 18
always hard-pressed for ume. As a
resuit, she s often oblised to put ofi
decisions until the last momeni, whether
in relation to a Cabinet reshufile,
appointment of Governors, selection of
Service Chiefs, posting of Ambassadors
or promoting senior officials 10 key posi-
tions 10 the Government.”

AU XA AwEAA §, qg WM @,
gut Wi wEie At §, arfas wfer
Aol §owrd qave RS Qaf g &
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g T17 T@YEE  wgAr Agargfe W
ITE § geqe< fawrw & ag o wwaw
a fr mige md s g gEEE
IIYHT £ AFAT § WX WA wiww ¥
W F faers s s @ B | wE & @Y
W) geaz fasm & w9 § e aed
g |

% VARG I G419 F1 H1E JIqT
fawmadr g ?

=1 w2w fagt ;e s AT
geawx fawrm grar ar o & Yo ww agy
FRAT |

% BAEIT GRET A WERTWIT Wi
g@Ffanigwr § graggaAi A g1
ST AqrA1 A ¥ wezrA #1 fawwar §
at UFArfad TI4T 1 WA /T w&w
TIAT M | WEIHAT 49 ar. @l )
qnT AArar v & & waer 7 Aar o
&t faer gwa |

gfram & qe WD & fasg oY
AT T T4 & 740 T awarow Ay § ?
F41IT AQG F AT A HA oA
FT T 7 AV AT GFAY 7 X 98 g
Fuwad g 6 30 Tt X ww W
HUAT A9 341 GfgeamT TUgay § 1 o
&g @37 ¥ a1 var fs  gfoaer & weg
gt € faedt #1 3 a9y Wezrae ¥
o FT aFY £ 34 for wrw aft §f ot
& 1 & w3t 5 ag meawr YT g
w1 19 fam wy !

FAEEATTY HTT & oF HAT &
fasg oft oA wark v § W WA
1o frQdy zw F A7 4, gurey W X
¥ | WY 99T AN o wfer faw m g4
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[of srzer fagrly arordat)

¥« Ay werrak K1 fagET &, | #
WIFAT F) GHT IAT§ W1 @AY G350
wod | ¥%F AT AaAr § s Ag
¥ A & g v A @ & Wfaw
an s arae N 37 FA KA

CIwaT § waT W 34 ¥ IO el w1

faz wT awd !

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, I listened very carefully
to the debate both yesterday and today, and
while listening to the debate I was reminded
of the great events we had seen in the year
gone by. These events have been historical
events, They had posed one of the most
difficult challenges we have faced as a
nation after independence. All the events
in Bangla Desh, which I need not recount,
and the presence of ten million refugees in
our country certainly posed a great challenge
to us as a nation and to our leadership.
Sir, it is a matter of great satisfaction that
this eountry has emerged from this test with
flying colours and with added confidence,
Listening to Shri Vajpayee, I was surprised
that he also repeated what many members
of the Opposition are prone to say, that we
won the elections because of this victory.
Would Vajpayeeji have been happy if
we had lost the war so that the Jana Sangh
might have won ?

SHRI ATAL BIHARI VAJPAYEE:
Otherwise, we would not have co-operated
with you. It is hitting below ths belt.

SHRI K. C. PANT: I thought he
had struck me below the belt and I was
replying to that. The elections were heid . ..

SHRI ATAL BIHARI VAJPAYEE : So
you &re not better than me.

SHRI K. C. PANT : They were to
have been held in 1972 and ' postponement
- of ‘the elections would have been abnormal.
When = conditions are normal and the
eloctioms  were held.........{Interruptions)
according to the normal schedule, then
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there should be no surprise and I thought
he would be happy that lhe country had
won a big victory and if, as a result of
that, there is a sense of exubsrance and a
sense of self-confidence in the country, that
is to be welcomed.

The elections that were held to the
States were in themselves a giant operation
and they were also concluded successfully.
Throughout the country the administration
saw to it that the elections were conducted
by and large peacefully, and as a result of
these elections and the last elections which
saw a re-affirmation of the faith of the
people of this country in the policies and
programmes of our Party and the Prime
Minister and which were an index of the
faith reposed by the people in the leadership
of the Prime Minister, the country has
emerged stronger. I think there is no
gainsaying that, and no section of the
House, no one in the country, can to-day
say that the country is weaker than it was a
year or two years ago.

The people have rejected both com-
munalism and extremism and the prophets
of doom who were predicting at one stage
this country would break u,p that democracy
would collapse, have been confounded by
the events of the last two years and, there-
fore, we can look back with some satisfac-
tion on the yar gone by as a year of
success, a year of dramatic achievements
and a year during which the challenges
were bravely and successfully met.

My friend, Shri Inder J. Malhotra, re-
ferred to the problems of Jmmu &
Kashmir. I do not want to go into
details, but I shall assure him and I think
he knows it, that the Central Government
is conscieus of the problems of Jammu &
Kashmir and it is doing its best to assist
that Stats ‘n overcoming these problems.

'fhé Rajmata of Jaipur made a speech.
She is not here. . .

SHRI B. P. MAURYA : There is 0o
Rajmata now. ' ot

SHRI S, M. BANERJEE : You can
call ber ‘Mata’—I dom't mind, but no
'W'd .
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SHRI K. C. PANT : All right. Sheis
not here and she had come here earlier just
for the speech. She has gone away. I do
not know if [ can meet any of her points
in her absence. But I would like to say
this. She referred to the presence of Soviet
ships near Chittagong and the purchase of
MItis by Bangla Desh. I do not really
know the purport of these questions. We
are here talking of two independent sovere-
ign countries, both friendly to us and I don't
think anything should be said in this House
that is likely to be misconstrued by either
country or by those abroad or within the
country,

Shri Vajpayee just referred to the Emer-
gency, | may inform him and the House
that so far as the Central Government 15
concerned, immediatly after the case-fire
we had advised all the Ministries of the
Central Government as well as of the States
that the powers conferred by the Defence
of India Act and the Rules should be ex-
ercised with the greatest of restraint and
circumspection so that there is the
Icast interfence with the normal day-to-
day life of the citizen of this country,
with the enjoyment of fundamental
rights guaranted by the Constitution. This
has been our approach all through. In
fact, enforcement of no fundamental right
has been suspended under Art. 359. By
and large this approach was adhered to.
And now, the only question js , whether we
have recached a stage where we can with-
draw the emergency. my hon. friend and
the House knows that even today our
forces are standing on the vigil on the
western border. The ecvents of the last
year are too fresh in our minds to for-
get the need for such vigilance or to be
caught unawa e in any situation. It 1s
our considered opinion that the time is
not yet ripe for the compleie abrogation
of all the enabling powers available under
the Defence of India Act. We hope that it
will be possible for Government in the ncar
future to inform this House that these en-
abling provisions are no longer needed.
I can tell the on. Members and the House
that Government will not delay the anno-
uncement even a day longer than s
DOCERSATY .

I was surprised by the speech of Shri
Shyampandan Mishra. He is not here.
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But he, as a senior Member, knows the
Rules of Busine.s of the House. No Mem-
be whil: speaking is to reflecl upon the
conduct of peisons in high authority. He
was referring 1o the Governor, It obvious,
while he was referring 1o Governors, he
was referring to the Governor of Bihar
and what he was doing, or saying, or
what  he spoke. I thought the mis-
understanding i his mind was that he felt
that under Piesident’s rule the Governor
should act as carclaker and not take any
decistons Now, Sir, this 1snot a correct
interpretaion Under the President’ s rule
the Governor does not merely become a
caretaker. This has been clarified in this
House moie than once, When the State is
under Presadent’s rule, the Government
here, that is 1 Pailhament here is fully
responsible to this  House, And therefore,
Presudent’ s rule s also a form of respon-
sible Governnient and decis.ons have to be
taken, they have been taken and they will
be taken. His objection was to the Go-
vernor changing the 1. G, or suspending the
D. I. GG. or some such thing. I thought he
was insinuating that elections in Bihar took
a ce'tain tred because a  few officers at the
top were charged. I am surprised that any
one wh) professes respect for the judgement
of the pecople of this country could  think
that this is possible. He forgets, and tl
would like to remind him that his pary
was n charge of three State Governments,
when we  had elections to Lok Sabha in
1971, In those States our party won, in
spite of his party being in power. We also
lost in some States when we were in
power . . .

SHRI BHOGENDRA JHA (Jainagar) ;
You were in power with Mishraji . , .

SHRI K. C. PANT : Always out of
step . Therefore it is that [ was surprised.
that he felt that the verdict of elections
was dependent upon such things .

He also referred to the Jantar Mantar
again. 1 do not want to go into this matter.
It has been thrashed out in this House, and
the Jantar Mantar is now in possession of
the Congeess (0). While in his absence, I
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do not want to get into an argument, I
hope he will consider the larger question of
political morakty Whether he will abide
by the verdict of the magustrate or the
verdict of the people 1s the question that he
has to answer

SHRI ATAL BIHARI VAJPAYEE
But his party did not wait for the verdict of
the people

SHRI K C, PANT Now, the verdict of
the people 1s verv clear, and I may tell
Shr1 Atal Bihart Bajpayee that this 15 not
his quarrel

SHRI ATAL BIHARI VAJPAYEE
But he 1s talking of moiality

SHRI K C PANT [ am talking of
political morality which 1s preferable to
political obstinacy

Shri Atal Bihari Vajpayee as well as
some others rcferred to the charges levelled
agamnst the Chief Minister of Harvana
Much was sought to be made of this as
though this were a new discovery and a lot
was built on it Some could not do 1t as
abjy as Shr1 Atal Bihani Vajpayee because
he has rhetoric and oratory at his com
mand, but the attempt was made And
what are the facts ? This House knows the
facts It has' been discussed here  Ques-
tions have been asked and answeis have
been given Certain mymranda were
received. One was received on the 16th
May, 1969 , a supplemeniary mumorandum
was received m July, 1969 Both were
examined carefully, and the allegations
contamed 1n these two memoranda were
found not to have been substantiated
Then, a mamorandum signed by Shn
Bhagwat Dayal Sharma and 19 other MLAs
and exMLAs of Haryana was presented on
27th October, 1971 The comments of the
Chief Minister of Haryana were obtamned
this memorandum  These comments have
been recerved with his  leiter on 17th
January, 1972 and these are under examina-
tion. They have not been dropped but
they arc being examund,

PHRI B. P MAURYA By whom ?

SHRI K. C. PANT : By the Govern-
meat, 4s 15 only right,
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SHRI ATAL BIHARI VAJPAYEE:
Why not by the Attorney-General 7

SHRI K C PANT . Then, another
letter signed by MPs ¢ic enclosing copws
of the memorandum has aiso been received
by the Prims Minister A copy of the
memorandum of 24th February, 1972 was
sent to Shri Bansi Lal on 17th March, 1972,
for his comments which are awaited, So,
why all the this song and dance ? It 1s not
as though every memorandum and every
allegation made 1s capable of being disposed
of quickly There are some complicated
matters Some require the scrutiny of a
large volume of papers

I would like to remind Shri Atal
Bihar Vajpayee and others who referred to
this matter that the memorandum submitted
against Sarvashri Veerendera Patil and Shni
Nyahngappa in April, 1970 and that agamnst
Shri Bandodkar in August, 1971 are still
under examination So, why attribute
political motives 1n this matter ?

SHRI ATAL BIHARI VAJPAYTE So,
there 15 all round delay

SHRI K C, PANT 5o, even if there 18
much delay, he should admit that thre 18 no
discrimation, there 1s no political dscrimi
nation

SHRI ATAL BIHARI VAJPAYEE
What about Punjab ? There 18 disciimma-
tion

SHRI K C PANT That was what I
said that certain things could be handled
quickly , they are capable of being handled
quickly In the case of Punjab, the Mini-
sters were not there n office at that time.
The Governor went into the papers, and the
Governor came to certamn prima facie
conclusions, on the basis of which a com-
mussion of inquiry could be set up He may
wish that the same were the situation m
Haryana, but unfortunately st 11 not.

15 hrs.

This debate has lost much of its comba-
tiveness because my hon friend Shn
Jyotrmoy Bosu 18 not hore He made a
long speech and be had many thngs to say
also about the werdict of the polls.
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Iwas not aware that he had such an
abiding faith in democracy and such love of
it as he now professes. This was a revela-
tion to me. If the change is genuine, even
now it is welcome. One criterion by which
one can judge any party’s or individual’s
faith in democracy 1s to see how they behave
when they lose, because it is the first of the
disciplines of democracy to be able to take
defeat as well as victory in one’s stride,
Because if you go and play a game of
cricket, as Shri Banerjee knows, once you
are declared out but you refuse to leave the
crease, the game cannot go on,

SHRI S.M. BANERIJEE : The poitnt 13
that budy-line bowling should not be done.

SHRI ATAL BIHARI VAIJPAYEE -
The last clection was nol cricket.

SHRI K C PANT : Even body-line
bowling cac be dealt with—depends on the
skill of the batsman (Interruption) 1 am
talking of spoits ; 1 do not expect him lo
understand it. In this case, the CPI (M)
and sonic others arc just rafusing to accept
the verdict of the umpize  The umpue in
this case 15 the people of this country. They
have given the verdict. But they refuse to
accept the verdict,

SHRI N. K, P, SALVE (Betul) ; They
have left the crease all nght, (Jnteriuption).

SHRI K. C PANT : T can understand
the difficulty of my hon fuend of the C P 1
(M) who 15 interrupting, 1 can unders'and
his difficully, because he does not really
have faith in democracy. He does not
really understand the processes of
democracy. He participates in it because
his parly wants to subvert democracy.

SHRI KRISHNA CHANDRA HALDER
(Ausgram) : This Is your personal opinion,

SHRI K, C, PANT: When his party
was in power, it did not hesitate to use
violence, terrorism and intimidation ; it did

* not hesitate to infiltrate to its men into the
+ administrative machine and the police. All
of us know this. Therefore, they would
like t0 use democracy for their ends. But [
am sorry that the people of this country
have seen through this and now have
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refused to oblige them. What can we do
about st 7 If they are frustrated, if their
political plans have not borne fruit, in this
frustration they should not talk about rigg-
ing  That 1s not the right-approach. They

talk of rigging because ihey cannet tatk
against the people for their verdict.

SHRI
(Uluberia) :

S. P. BHATTACHARYYA
Why not an inguiry ?

SHRI K. C. PANT: Why inquiry ?
The people have given their verdict,. When
the people are against their party, their
party gets against democracy., This is a
very slrange seguence, but every time 1t
happens. Therr critenion 1v simple : If
they win, the elections are fair ; f they,
lose, they are unfair, [t secems the weaker
a party's basic faith in democracy, the
louder its  protestations  agamst  the
fairness of the elections bccome 1n case it
loses,

Shri Jyotirmoy Bosu made a lot of noise
about our inteiligence set-up  As he went
on speaking n that wemn, I felt sorry for
him. He sces the spectre of intelligence
agents all oner, even i the Cenual Hall
whete only MPs and journalists are allowed,
only a selected number ot journalsts 1 do
not know which M P or which journalist he
was referring to when he said there are
agents in the Cenual Hall He should

. remember that in India, even today there is

need for an wtellirence apparatus, That 15
obvious, In particular, there 13 need
because there are clemenis m the country
who believe i destroying  demacracy,
eleryents whicr s:ek 10 s 1wert the State,
disturb comm inal peace ind so on. There
are such elements Anl while we are a free
country, while we have an open society of
which we are proud, we hive institutions
Iike freedom of speech, freedom of associas
tion, freedom of piess, we have an indep-
endent judiciary, we have all these things—
But we also have those elements of which I
spoke. Therefore, the need for such
mtelligence 15 obvious, and it bas its uses
even for the CPM, because, even Shri Jyoti
Basu had some advantage of our intelligence
network as well as the CRP; when he
needed protection we have not failed to
‘provide it to lhum. You can understand
our efficacy was more because of the
intelligence system. Therefore, it has jts
uses, and its uses must be recognised.
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I am only concerned about one aspect
of this problem We have found in the
past that there was 4 pattern in the propa-
ganda campaigns of the CPM  When they
decided to go in for violence 1n West
Bengal and other places, that decision was
accompanied by a sustained campaign 1o
smear the police and the CRP and the BShk
and the agencies of law dand order which
were likely to stand aganst them and ther
programme of violunie And now, the
focus seems to have shifted and now the
smear campaign Is being carrie! on against
the intelligence agencies

Sir, an obwvious conclusion can be
drawn 1 would not like the House to
draw the obvious conclion [ would

like some CPM spokesman now or in the
future to assure this House and the countrv
that they do not ntend to do
anything which 1s bkely to prove vulnerable
to the vigilance and probing of intelligence
agencies We would hke to be assuied
and to have their assurance in this regard
This 1s the disturbing pirt of the very vivid
anl colourful detective story which Shri
Jyotirmoy Bosu place | before the House

Sir, he 15 past-master in the old techni-
que of the lie being often enough repeated
so that it can be taken for truth This tech
mique was tiied quite a few vears ago-—30
or 40 years ago 1n some other country—and
it was perfected and those who e fected
1t said that the bigger the hie the mo-e 1t s
likely to go across And Shri Jyotirmoy
Bosu seems to believe i this technique
But unfortunatly this technique did not
pay mn the past 1t has not paid now, and I
assure him it will not piy him n the
future

Shri Satyanarayan Rao referred to
Telengana [ would not take the time of
the House 1n going into detaily because my
friends from Telengana and 1 have oppor-
tunities to meet farrly often and exchange
notes But he knows that variois steps
have already been taken which | need not
repeat, and he knows that the result of
these steps in the developmental field has
been at least visible  For instance, in 1969-
70, the exnenditure in Telengana on deve-
lopment was 97 5 per cent of the outlay as
against 87 9 per cent in the rest of the State
Now, in 1971-72, the percontage of expen-
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diture, up to January, 1972, was 71.6 per
ceqtof the year’s outlay i Telengana,
while 1t was 69 1 per cont for the rest of
ths State This only shows that the mecha-
nism for development that has been set wp
and the mechanism to ensure mplemen-
tion 18 functiomng, and Telengana s
developing at a shightly taster rate if one
15 to judge by these figures of expend:-
ture

On service grievances also, progress
has been made in the last three months 1
do not want to go into the figures But I
have all the figires with me I would only
ba happy to give Shrr Rao all these figures
should h: be interested 1in them

SHRI M SATYANARAYAN RAO
What about the restoration of the Mulk:
Rules ?

SHRI K ¢ PANT
15 the 1estoration of the Mulkr rules He
knows that the State Goveinment intends
filng an 1pesl in the Surprems Court That
his bezen announced by the State Govern-
maat 1 hiwve said 1t 10 this House also
Onwe the State Goveinment 15 going In
appedl should we not await the wverdict of
the Supreme Couit before deciding what to
do nzxt in the matter ?

His main point

Dozs it not sland to reason that it s
the mosl obviras course to follow ?...
(Inte rruptions)

SHRI M SATYANARAYAN RAO
You know what will happen in courts

SHR!I K C PANT He seems to
know 1 am surprised that he should deal
with the subject so hghtly, Therefore,
there 1s absolutely no point 1n making a
grievance of Government not having taken
any pusition in the matier. As a matter of
fact we are anxious that the problem of
unemployment i Telangana ashould be
tackled and that the safeguards that were
piovided under the Public Employment
Requirement of Residencs Aot should be
available to the psople of T'slangana and
that regionalisation should take place n
accordance with the spirit of that Act For
that already the Government of Andhra
Pradesh 1y taking steps Al these things
sre being done It 18 not as thoogh evory-
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thing is kept m abeyance nil the Supreme
Court gives its decision It 1s not so.
Positive steps are being taken and Shri Rao
should not harbour any sense of grievance
He should see the facts as they are, The
Government of Andhra Pradesh and we
here are doing our best to tackie this matter
in the interest of both Telangana and of
the united Andhra Pradesh,

There was some reference to violence 1n
elections I can assure the House that we
are as anxious as anyone m this House
and outside about the need to see
that the use of wviolence and numi-
datory tactics in elections do not
take place It 1s obvious that wedded as
we aie to democracy we are even more con-
cerned m this matter Before 1967 the
elections in this country were remaikably
peaceful In 1967 there was violence and
inter-party clashes, and this process went
on till 1971 and reached a certain peak 1n
the 1971 mudierm electious to the Lok
Sabha, when as many as 258 persons were
killed in inter-parly clashes and incidents
of violence] of which 223 were in West
Bengal alone and 35 in other States

It 1s a matter of some satisfaction that
his trend has been reversed in the recent
elections, still valuable lives have been lost.
That 1s & matter of deep concern Il 18
completely wrong to think that elections
took place in an atmosphere of wiolence,
all ot us ;n our own oonstituencies know
that it 1s not a fact In some restricied
are as there was violence. We aie coniident
that the State Governments will deal with
the incidents of violence which have come
to their notice in which ever State it m ght
bs. The Government 1s also considering
further steps that can be taken to strengthen
the provisions of law to deal with the pro-
blem of violence mn elections In this mtter
the co-operation of all political parties 15
required and 1t 15 of crucial importance in
maintaing a proper atmosphers in which
free and fair clcetions can take place This
15 mot & partisan matter. We are interested
In the survival and strengtheming of demo-
cracy m this country and therefore we
attach the greatest importance to this aspect
of the problem.

Shrimati Joshi and some other fnends
referved to the problem of communal vio-
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lence From the point of view of stresses
and strains on the administrative machinery
in tespect of communal wviolence or the
possibility of communal wviolence, the year
gone by had been a year of great sirain. To
begin with if I may remind the House,
there was the hijaching of our plane from
Jammu  Then there were attempts to ex-
ploit the communal politics and communal
passions in the course of electioneering for
the Lok Sabha Then come the atrocities
of the Pakistam forces in Bangla Desh
resulting 1n the influx of a large number of
refugees into India

Whue this struggle in Bangla Desh  was
going on, the Pakistany miluary regime tried
its hest to nfilrate saboteurs, spies and
agents provocatcurs nto thie country,  So,
all through the ycar we were subjected to
stresses and strains and, 1l I may sav so, we
were appichensive lest a small spark some-
wheie should lead to bigger trouble The
manner in whih our people 10% to the
oceasions and demonstidted then abiding
faith 1n secularism and communal harmony
i something which should inspire and
strengthen all of us 1n our future efforts.
The cxemplary upsurge of national unsty
and solidanty in the face of the serious
threat to our secunity 15 an example which
should guide our efforts in  the direction of
completely eradicating the forces of commu-
nal doharmony in our country It 18 a
matler of satisfuction that the administration
at all levels remamed wigilant and did not
take any chances, tnd this combination of
popular awarciess of the deeper stakes
mvolved m the keep ng of ommunal peace
as well as vigilance on the part of the ad-
ministration must contimmue, because although
there has been improvement, and this has
been remathed upon by varlous Members
who spoke during the debate, 1 would not
say that the impiovement has been such as
to allow us to be complacent The number
of communal ncidents even in the year 1971
was considerable as shown in our Report
for 1971-72 Many of them were ofa
serious nature, Therefoie, I do not want
the House tc go away with the impression
that the kind of solidarity and cooperation
between the people and the adminitration
in tackhug this menance that was exhubited
n the year gone by will not be required
in feature. This s something we will have
to continue to watch, The Gavernment is
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determined to deal firmly with the problem
of communal violence and through the
State Governments all possible steps  are
being taken to contain the menace

Members have often expressed in this
House their dissatisfaction at the slow and
tardy manner m which criminal cases agamst
persons guilty in communal riots are dealt
with, The Government have prepared
legislative proposals providing tor the setung
up of special courts and for a speedier
procedure for the trial of cases arising out ot
disturbances The proposals will be shortly
brought before the House for 1ts considera-
tion

The Govetnment have 1so tiken note
of the dzmand made by various sectiyns of
the House for the enactmunt of l.gnlation
to deal with the activiues of the communal
organisations whose propaganda nd activi-
ties pose a seiious threat to our seculir
polity The House 1s awerc thit in Septem
ber, 1970, the G)vernmeit had brought
forward a Bill for this purpose  How.over
11 view of the objctions rained by the
opposition  parties the™Bill hid to be wi h
drawn at the mtroduction staze iIn he
light of the objections then raised, the pro
posal has becn further processed and a revt
sed draft his now been prepared We hooe
to bring this revised draft b.lore the Huse
very shortly, may be in the curent session
uself

You will recall that m almost every
session 1n the last couple of years we mved
to have a long debite on the WNaxelite
menace It speaks for itsell that this time
there has been ny such debate  1he Noxe-
hte problem has been tackled for the pre-
sent, and when [ say tackled I mean that
there are far fewer instances of pNexalite
violance coming to notice The situation has
markedly improved not only in West Bengal
but also i Bihar, Punjab anl Andma
Pradesh, but the capacity of these elem:nis
to wndulge m mischief remdmns and the
Government 15 fully aware of this and 18
wplant The other aspect to which 1
would hke to draw the atlention of the
House 15 that in West Bengal tw) factors
bave mainly cohtributed to th: containment
of this menace for the present One 1s that
people’s participation has been forthcoming
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i a much larger measure of late And
ever since the people decided that they

would stand up against this kind of extere-
mist violance and would not allow ther
lives to be disturbed, 1t has been possible
to curtatl the excesses and to gradually
bring violance under control

The second aspect in West Bengal that
18 noticeable 1s that the people have seen
that the Central Government as well as the
State Government do not take a very
narrow view of the problem We realise
that some of the young men who have gone
into the bad companv of Naxalites and
other extremists may have been frustrared
Somc may have been lured away Some
mdy have taken to violence beciuse of ex-
plottati sn by anti so 1al elements  All these
things are there It 15 not a simple picture
Therefore we have often said and the West
Beneal Governmeni 1s now taking measures
to see that the basic socio-economic pro-
blems are tackled whether they be problems
relatmg to agarian unrest, unemployment or
neglect of tubals It 1 not for me to go into
those de ails 1t 15 for the virious ministri*s
They hive driwn up various plins and
schumes  Bat [ would hike to say on be
half of the Home Minsstry that we do not
take a nirrow law and order view of the
problem  We take a bioader view We are
not oblivious t the existence of the deeper
Socio ec o nic challenges that the represeat
and we do not feul content merely to tackle
symptoms We want to go to the root ol
the problem and we want to help West
Bengal in tackhing the root

Some reference was made to the CR P
force and the recent yjudgment of one Julge
of the Calcutta High Court in a certain
case holding that the CRP Act s uitra
vires of the Constitution We understand
that the order will take effect after 12 weeks
of the passing of the order We have asked for
a capy of the judgment, We have not got
the judgment yet As soon as wé get It, W
shall study 1n detail the grounds on whih
this has been declared witva vires But |
would like to mention, because this 1s an
important force, thdt the legality df the
Centrul Reserve Police Foree Act has been
guestioned earher before the High Court of
Madras and again before the High Coutt
of Jammy and Kashmir and full benches of
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both the High Couits have held that the
CRP Force 15 an armed force of the
Union and that it was well within the com-
petence of the Centre to raise and muntain
such a force As soon as we receive a copy
of the judgment trom the Calcutta High
Court, we will examine the ground on
which the Act has been found bad m law
and we wil] take suitable remsdial mzasuies
i the matter 1 am menbioning that only
to point oul that this 1s one judgment, but
there are two other judgments before n
which have held that the Act 15 valid

The C R,P really has been doing very
good work It has assisiesd the army and
the State Government 1 undeiline the word
“assisted” Whenever the State Govern-
ment wanted its assistance, 1t has gone to
their help m mamtaiming law and oidei and
it kas functioned n such situations under
the direction and contiol of Stale Govern-
ments  Thirdly, 1t has been used on the
border during the recent crsis  If 1 may
say so, both the forces under the Home
Ministry—the Border Secunsty Force and
the Central Resernc Polie Foice—have
acquitted themselves excellently duning the
recent crisi» all along the border

SHR1 BHOGENDRA THA Why keep
two separate for.es ! Why not combine
them ?

SHRI K C PANT Because theu
functions are completely difierent  In this
particular instance for a particulai  period,
some of the CR P units had to go on the
border, but not the bulk of the CRP
unts, The bulk of C R P units were used
for the maintenance of law and order For
election purposes also, this was used The
State Governments which asked for them
have been all praise for the work they have
done,

Shri Dhandapani, Shrimatt Kaul and
Shrimati Banerji raised the question of the
modernsation of the police force Over
the years we bave been very anxious to help
the State Governments in modernising their
law and order machinery and n equipping
them on modern hines The flist siep was
taken over 16 ycars a go by provivion of
funds for police housing This 18 a subject
ia which many friends are ipigrsted, 1
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would like to tell them that so far about
Rs 45 crores have been given to the State
for building houses for the non-gazetted
ranks in the police force 1In the curreat
budget also Rs 4 crores have been provided
for this purpose

The second magor scheme 13 to provade
assistance to the Siates for forensic science
laboratories, finger print burcaus, better
commumcation facil.ties, greater mobalrly
etc  This scheme was started m 1969-70
with a sum of Rs 50 lakhs It was increa-
sed to Rs 1 crores in 1970-71 and Rs. 7
crores during the last year Arother Rs, 7
crores has been provided n the current
vear's budget The State Governmemts
themselves work out their dirfferent plans
for modernisation and project their require-
ments for additional funds Our endeavour
has Seen to acommodate all the State
Governments as much as possible A thed
stheme of this nature 15 to provide special
assistance for difficult problem areas hike
Chambal valley, about whith we have had
questions and answers, calling attantion
notices and so on in this House

In addition to providing direct financial
assistance to States other facilities are also
being made available to the State Govern-
ments One of these 15 the Central Police
Research and Develuopment Bureau, which
was cstablished a year ago, designed to pro-
vide the State Governments the results of
modera research and development in the
diveise helds of technolony, operational
techmyues, communications, etc  Recently,
the Central Institute of Forensic Science
and Crimmology has been established to
train officers and of the State police forces
in the various branches of forensic sciences.
The regional forensic science laboratories.
the Central tinger Print Bureau, the Detsc-
tive Tr uming School, the training iastitutions
for exammation of documents and the tramn-
ing courses in the Police Acadenly at Mount
Abu are all again intended to prowide
facilities to the personnel of the State police
forces so that the police becomes the gude
and friend of the people and enjoys the
respect and confidence of the people as the
police 1n some other countries,

While saying this I must point out mere
equipments and mobality cannot bring sbput
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a kind of police force which we are aiming
it. It is not merely a matier of equipment.
We want the police force in this country to
bhave an astitude which will be recogmsed
by the people. which will make them the
friends of the people. It is a matter of
attitude, For this the role of the police
has to be re-defined in terms of the present-
day requirements of our social and ccono-
mic objectives in order that this ktnd of
harmonious relationship can be brought
about between the police and the people. In
this the House can help and assist by giving
suggestions, by acting as a bridge between
these within their own arecas. Because, m
the modern context, in the context of today.
we do want the police force to be modern-
ised with modern equipmenis and modern
techoology. At the same time; we want
them to have the right approach and the
right attitude. In this I would certainly
welcome the assistance of all sections of the
House,

We have appointed a high-power training
committce to go mto all aspects of training
because it is at the tralning stage that the
policeman’s personality is moulded, so 1o
speak. Therefore, we attach great mmpor-
tance to this Commuttee.

In the end, I would like to remind the
hon, Members that on the 15th August this
year our country would be celebrauing the
25th aniversary of our independence. One
of the schemes relating to these celebrations
has been referred to by some hon. friends,
that is, the payment of pension (o freedom
fighters. 1 have already spoken in this
Hoase on that aspect. Tnerefore, because
of shortage of time I would beg of the
indulgence of the House that 1 need not
refer to jt now.

But it is our earnest hope that celebra-
tions of ‘the Silver Jubilee of our Indepen-
denee would feave an unforgettable impact
on the minds of the children and youth of
this country to whom our struggle of inde-
pendence is now B matter of history. We
have drawn up a tentative programme which
has also been sent to State Governments,
It is our purpose to have not only festivities
hut also prymote activities that may be of
psimanent and ccntinuing value to the
peopls. There will be sirong emphasis
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upon !mproving the quality of life and en-
vironment, The mood of self-confidence,
the urge towards self-reliance and self-suffi-
ciency and progress towards social justice
and economic prosperity will also be reflected
in various exhibitions, seminars. monuments
etc,, proposed for the year beginning on the
mudnight of 14th August, 1972, with a rede-
dication to the pledge of service to the people
in the Central Hall of Parliament. A
number of programmes have been proposed
for the youth, for it 15 in their hands that
the responsibility lies for continuing the
process of nation building. It is our ear-
nest desire that the vision and the ideal
that mnspired the stalwarts of our national
struggle should continue to be a source of
similar inspiration for generations to come,

15.32 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TWELFTH REPORT

SHRIMATI JYOTSNA CHANDA
(Cachar) : I beg to move :

“That this House do agree with the
Twelfth Report of the Commutiee on
Private Members' Bills and Resolutions
presented to the house on the 159th
April, 1972.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Twelfth Report of the Committee on
Private Members' Bills and Resoultions
presented to the House on the 15th
April, 1972,

The motion was adopted.

15.33 hre.

RESOLUTION RE: COMMUNAL
PARA-MILITARY ORGANISA-
TIONS—Contd,

MR. DEPUTY-SPEAKER : The House
will aow take up further consideration of
the Resolution of Shri Inder J. Malhotrs
for which two hours had been allotted and



